NOTIFICATION
Bihar Industrial Area Development Authority
Government of Bihar
BIADA Land Allotment Policy 2022

Introduction

The Bihar Industrial Area Development Authority (‘BIADA’) created under the statutory
provisions of the Bihar Industrial Area Development Act, 1874 for the purpose of planned
development of Industrial Areas, promotion of industries and matters appurtenant thereto. As
part of its activity, the Authority has developed the land handed over to it by the Government as
industrial areas, provided basic infrastructure, sheds and plots of different sizes for allotment to
investors/entrepreneurs to set up industries. The plots in the respective Industrial Estates/ Areas
are allotted to the intending entrepreneurs. To promote industries in Bihar, BIADA shall be
developing plug and play infrastructure across sectors.

In exercise of powers conferred u/s Section 6 (3a) of Bihar Industrial Area Development
Authority (BIADA) Act, 1874, (herein after referred to as the Act) as amended from time to time,
the Authority is pleased to issue the policy and procedure for allotment of land by BIADA, in the
Industrial Area/Estates under its control; keeping in view the increasing demand for industrial
plots in relation to availability of land. BIADA Land Allotment Policy, 2022 shall be effective from
the date of its notification.

Vision

To achieve inclusive growth and bring economic prosperity to the pesople of Bihar through
sustainable industrialization, promotion of industries, providing gainful employment and a
palanced regional growth in the State of Bihar.

1. Objectives
a. To strengthen industrial activity by allotting land to industries for industrial development
purpose
To establish industries across the State in time bound manner
c. To strengthen single window mechanism and ease of allotment
d. To create enabling environment for industrial growth by developing robust industrial
infrastructure
To promote industries and encourage environment-friendly facilities
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2. Categorization of Industrial Plots

The total plots available with BIADA in new industrial areas shall be divided in below
mentioned categories:

= Plot size up to 0.5 acre (5000 sq.ft, 10,000 sq.ft and 20,000 sq.ft.)

* Plot size of 1.00 acre

*  Plot size of 2.00 acres

= Plot size of 5.00 acres

= Plot size of 10.00 acres




* Plot size of 20.00 acres

3. Division of plots

a. 10% of the allottable land will be divided in plots measuring an area of 0.5 acre or less
than that, and

b. Balance 90% of the available allottable land may be divided in different sizes of plots as
per demand and requirement of the entrepreneurs as may be decided by the BIADA
from time to time.

¢. The plug and play facilities may be given on rental basis to units. Rate of rent, period of
rent and conditions of Agreement to be decided by the Managing Director with the
approval of the Authority or through the controller of rent.

d. Applications will be invited for a single plot or multiple plots thereof for a particular
Industrial Area/Estate. The Authority may decide not to make allotment of the entire
available land / plot in an industrial area at one time and the allotment for various
categories and plots in an industrial area may be done in different stages / period.

4. Demarcation of Industrial Plots

4.1The State Government and/or Authority shall have the right to declare any particular
industrial area or a part of it to be reserved for a specific activity, and in that case, that area
or part of that, would be allotted only for that specific activity, unless changed or de-reserved
by the government/Authority.

4.2 The Authority may declare Industrial Parks and decide on the sectors for which allotment
can be made. The authority may review the land allotment procedures as and when required
keeping in view, the demand of land, availability of land and objectives of the Bihar Industrial
Investment Promotion Policy.

4.3In case a category of industry to be established is in wider interest of the state, the
government may issue directions for allotment of specified area of land in a specific
industrial area for such category of industries.

4.4 The Authority may declare Industrial Parks and decide on the sectors for which allotment
can be made

5. Competent Authority for Allotment

"The Bihar Industrial Area Development Authority (Financial, Service and Technical)

Regulations 2007 " provides, inter alia for, a Project Clearance Committee (PCC)

comprising of the members as envisaged in Regulation 1.4.1, however in order to make the

allotment procedure more robust and transparent as per below mentioned composition of

the PCC:

(i Managing Director, BIADA

(i) Joint Managing Director, BIADA

(i) Director of Industries

(iv) All Executive Directors

(v) Representative of Finance Department, Government of Bihar not below the rank of Joint
Secretary




(vi) Representative of Bihar State Pollution Control Board
(vii) Chairman, Bihar Industries Association (BIA)
(viii) Chairman, Bihar Chamber of Commerce & Industries (BCCI)

All allotment of land has to take place through the PCC. Further, the meeting of PCC shall be
convened once in a month or if needed it may convene meeting aven more than once in a
month.

The competent sanctioning authority for allotment of land after due clearance/recommendation
from PCC will be the Managing Director, BIADA.

Managing Director shall have the right to provide recommendations to PCC for the
reconsideration

6. Procedure of Allotment

BIADA shall upload the list of allotable plots available for allotment to prospective investors,
on its website. The list of allotable plots shall be updated cn the last working day of every
month. The prospective investors shall submit their online application for land allotment on
the BIADA website. Last day of the month will be considered as cut-off date for allotment in
the next month. Only online applications will be considered for the purpose of land allotment.

Such plots where only 1 (one) application is received for allotment then the allotment shall
be examined in terms of eligibility criteria and parameters as laid down under BIADA Land
Allotment Policy 2022.

Where two or more applications are received for same plot then such decision for allotment
shall be taken on the basis of lottery for plats upto 20,000 sq.ft. and by auction system for
plots above 20,000 sq.ft. In this regard, offset price may be considered taking into
consideration prevailing land lease rate and the highest bidder may be allotted the land on
stipulated terms and conditions.

If in auction system, the price of both the bidders are same then the decision will be taken
by the lottery system.

State Government or Industries Department may direct for allotment of land for specific
projects.

6.1 Documents required for Online Application:
Below mentioned documents shall be required for submitting conline application for the
purpose of allotment of land:
A. Micro & Small Units: Preliminary project report (PPR)- Annexure |: Post six months
of Land allotment Micro & Small Units would have to submit DPR as well.
B. Medium & Large Units: Detailed Project Report (DPR) — Annexure I

C. Other Documents:
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1. Self-declaration, if the investor is Proprietor.

2. Partnership Deed with Registration proof or notarized Affidavit, if the applicant is a
Partnership firm/LLP.

3. Certificate of incorporation from the Registrar of Companies, if the applicant is a Pvt. Ltd.
/ Public Ltd. /LLP company or other legal entity, under the Companias Act.

4. Self-declaration if the applicant is Promoter of the proposed Pvt. Ltd./Public Ltd./LLP Co.
or other legal entity, under the Companies Act.

5. Registration Certificate from the Registrar of Co-operative Sacieties, if the applicant i1s
Co-operative Society.

6. Authorization letter in case of Company/Partnership firm etc.

7. Details of utilization of area of plot asked for in online application and Block Plan of the
proposed construction, phase-wise development plan of project etc.

8. 3 years financial certificate/balance sheet (if applicable)

9. Memorandum of Association and Articles of Association

10. Layout Plan

11. Aadhar Card, Pan Card, Photograph of Directors/Proprietors/Partners as applicable

12. Conditicnal assurance letter by the Bank/financial institutions for project financing and
Approval letter within 6 months.

D. Processing fee shall be non-refundable & non-adjustable and shall be chargeable as

under:
S.No. [ Areas in acres Processing Fees (in INR)
T, " Upto 1 acres " |s.000 JLO
2, More than 1 acre to less than 5 acres 10,000 i
B ' More than 5 acres to less than 10 acres 25,000
4. More than 10 acres to less than 20 acres 50,000 o
5. | Above 20 acres | 1,00,000 N

E. Earnest money shall be 2% (two percent) of the land cost in case of Micro and Small
units and 5% (five percent) of the land cost for Medium and Large units, which shall be
refundable, adjustable and payable to the investor in the form of online Payment for the
relevant amount. Earnest money shall be exempted for the Startups.

7. Scrutiny of the Online Application
The Managing Director, BIADA shall constitute a scrutiny committee from time to time. The
aforesaid scrutiny committee/Project Management Agency (PMA) shall conduct the scrutiny
of online application received based on the pre-qualification criteria prescribed above. In this
regard, in case of any discrepancy, the scrutiny committee/PMA shall raise query and
intimate the applicants through online portal/email for rectification of such discrepancy.

7.1 Pre-Qualification Criteria
a. Net-worth of investor/Promoter - should be at least 30% of the proposed investment.
b. The average annual turnover of the investor in the preceding three years should be as
per location category. There shall be two location categories
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Location: A and
Location: B
Location category A shall have premier Industrial Areas whereas Location category B
shall have less preferred Industrial Areas.
For Location Category-A

S. No. | Areas in acres Amount (in INR Crores)
1. Upto 20,000 sq ft. No Turnover ]
2. | More than 20,000 sq.ft. to 2 acres INR 5 Crores
3 "More than 2 acres to 5 acres INR 10 Crores =
4. More than 5 acres to 10 acres "INR 20 Crores = 4
i’s. | More than 10 acres to 20 acres T'INR 25 Crores R
(6. | Above 20 acres | INR 50 Crores R

For Location Category-B

' S.No. | Areas in acres | Amount (in INR Crores)
1. [Upto1Acre S "No Turnover s
2. More than 1 acre to 2 acres INR 5 Crores
[ 3. More than 2 acres to 5 acres INR 10 Crores ]
| 4. More than 5 acres to 10 acres INR 20 Crores ]
| 5. | More than 10 acres to 20 acres INR 25 Crores |
6 | Above 20 acres INR 50 Crores )

List of location category-A & B is annexed.

Managing Director BIADA may consider the turnover criteria mentioned above keeping in
view of the notential investment and suitability of the project.

The applications which do not qualify the pre-qualification cnteria shall be summarnly
rejected.

7.2 Scrutiny of Applications
Investors application shall be scrutinized based on the above reguirement and shall also
require to cover the below mentioned criteria:

Financial capacity

Industrial Background and experience
Technical Knowhow

Nature of industry/production — Export
Investment Size — CAPEX and OPEX
FSI consumption

Employment generation

Pollution category

@ e Or B p




8.

9.

9:1.

a.

8.2

9.3

9. Conditional assurance letter by the Bank/financial institutions for project financing and
Approval letter within 6 months.

Issue of Allotment Letter

Applications will be screened by a scrutiny committee designated/constituted for this
purpose as per above criteria. Projects which are prima facie cleared by this committeg will
be put forth before the PCC for its recommendation. Further, after the recommendation by
the PCC and its approval by the Managing Director, the applicants who have been allotted
Plots/Land will be issued allotment letters. Unsuccessful applicants will be informed along
with a refund of the Earnest Monzy amount.

On the approval of the Managing Director, Allotment letter will be issued within 7 working
days by the Deputy General Manager of the concerned cluster office.

Payment terms and possession

Definition

‘Total Land Cost’' includes land lease rate, infrastructure charges, administrative charges
and taxes as applicable.

‘Maintenance Charges’ means a charge levied for the purpose of upkeep. repair
maintenance, operations of infrastructure and other amenities in an Industrial
Area/Iindustrial Estate etc; The Maintenance charges shall be allocated to Industrial Area
Management Committee (‘IAMC') for upkeep and maintenance in terms of the guidelines
issued by the Authority for the said purposes.

‘Land Lease Levy’ means charges levied by the Authority for permitting the right to use the
asset belonging to it by the allottee for the lease period.

‘Infrastructure Charges’ means a charge levied for the purpose of development of
industrial infrastructure in the form of amenities in an Industrial Areas/Industrial Estate sic
These may include road, drainage, street light etc.as per IPRS guidelines.

‘Administrative Charges' means a charge that an allottee is required to pay to the
Authority to cover the costs of various administrative activities of the Authority.

a. The maintenance charges shall be chargeable as onetime payment @ 5% of the
prevailing land lease rate along with the applicable taxes.

b. 'Land Lease Levy' shall be chargeable @ 0.25% of the prevailing land lease rate psr

acre per year along with the applicable taxes for Micro and Small units and @ 0.5% of the

prevailing land lease rate per acre per year along with the applicable taxes for Medium and

Large units.

The allotee must ensure upfront payment of 40% of the total land lease rate along with
applicable taxes within 30 days (after adjusting the EMD already paid), from the date of
issue of the allotment letter. The allotment would stand cancelled in case of non-payment of
the upfront 40% of the total land cost within the stipulated period of 30 days. In general, ne
extension will be given for the deposit of the upfront 40% of the land lease rate. The
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Authority reserves the right to cancel the allotment/ lease in case of delay in the upfront
payment of 40% and the EMD, paid at the time of application, shall be forfeited.

9.4 The balance 60% of the land lease rate along with applicable taxes shall be payable in 3
equal instaiments after 8 months, 9 months and 12 months of the allotment with interest of
9% p.a. The rate may be revised as and when deemed necessary. However, land lease levy
shall be chargeable annually as mentioned above. The Authority reserves the right to cancel
the allotment/lease in case of any delay of payments by the allottee.

9.5 If any allottee defaults in the payment of any installment and/ or any other charges within the
stipulated time, a penal interest of 2% p.a shall be charged for the defaulted amount for the
defaulted period. This penal interest is over and above the mentioned interest of 8% payabie
with instalments ass mentioned above.

9.8 If there is any subsequent increase in the rate of land acquisition, the allottee will pay the
additional amount proportionately with the cost of the land.

9.7 Industrial plots will be allotted on lease for 90 years period on an ‘AS-IS’, ‘Where-IS' basis.

9.8 The lease rent amount may be increased every 5 years or by the direction of Competent
Authority.

9.8 The aliottee shall be given the actual physical possession of the land after depesition of
atleast upfront 40% of the total land cost.

10. Lease Deed
The lease deed shall only be executed after deposition of 40% upfront payment and Post
Dated Chegues of balance payment as per prescribed payment schedule and financial
clearance from the State Investment Promotion Board.

11. Time limit for commencement of production and extension of time

S. No. | Industry Project Milestones Investment  (in  Plant &
Category Machinery) =
1. Micro Units Trial production - 8 months Upto INR 1 Crore
| Commercial production - 12
L | months ‘ e
ot Small Units | Trial production - 12 months | INR 1 Crore to INR 10 Creres
| Commercial production — 18 |
| . months ' L
3. Medium & Large | Trial production - 18 months | Medium: INR 10 Crores to INR
Units ' Commercial production — 24 | 50 Crores
- | months | Large: INR above 50 Crores |

BIADA will review the progress of the project as per every quarter and will have right to
cancel the allotment if the progress is not as per milestones.




Note: Managing Director has the right to modify the duration of production subject to potential
and suitability of project.

12. Transfer of Industrial Plots/Unit

12.1 Permission for transfer of Unit will be granted only after making the unit functional
{(certificate of functional should have been obtained by the allottee). For this, online
application must be submitted along with processing fee of Rupees 5,000/- (Rupees Five
thousand only) with applicable taxes shall be paid in case of Micro & Small Units and
10,000 (Rupees Ten thousand or:ly) with applicable taxes for Medium & Large units

12.2 Transfer will only be allowed after making fult payment of the land cost of the plot and other
dues if any.

12.3 The Authority will charge 10% of the prevailing circle rate as per the Minimum Value
Register of the plot as transfer charges on every transfer.

12.4 If the shareholding of the allottee concerned is altered within the family members (having
direct blood relationship), including wife, husband and vice versa, such change shall be
construed as transfer or change in constitution. However, no transfer fee or any other fee
shall be chargeable for such change.

12.5 In case of transfer of ownership of a proprietorship firm and/or majority of shares (51% or
above) or appeintment of a managing partner in case of partnership firm/LLP having a
capital or 51% and above of share in the capital, profit and loss of the partnership
firm/LLP, BIADA shall treat it as a case of transfer. Thus, in all such cases, a transfer fece
equivalent to 10% of the prevailing circle rate as per the Minimum Value Register of the
plot along with old dues shall be chargeable.

12.6 In any other case of induction, transfer of otherwise affecting the constitution.
management and control of proprietorship firm or a partnership firm not covered by above
conditions the BIADA shall charge 10% of the prevailing circle rate as per the Minimum
Value Register of the plot along with payment of old dues in the aforesaid manner.

12.7 All changes in the name of the proprietorship firm, partnership firm or changes in respect of
their construction, formation, partnership deeds etc., should be communicated to BIADA in
advance as a condition precedent before making application for recording changes in the
records of BIADA and conly on approval of BIADA, the same shall be recorded.

12.8 If the land is transferred for the preduct which was manufactured earlier then the transferce
unit shall be obligated to start the initial/trial production within the time frame of 6 months
and achieve 66% of the full capacity of the commercial producticn within 12 months It is
also clarified that at every 3 months the progress shall be reviewed by BIADA and if the
progress of work is not made in terms of stipulated milestones, then BIADA may take back
the possession of land even before 6/12 months.

12.9 In case of the land transferred for any other product/new product then the transferee unit
shall be obiigated to start the initial/trial production within a time frame as applicable for
new units. It is also clarified that at every 3 months the progress shall be reviewed by
BIADA and if the progress of work is not made in terms of stipulated milestones, then
BIADA may take back the possession of land even before the timeline.

12.9 The transferer and transferee shall be obligated to submit an undertaking in the form of
affidavit solemnly affirmed before the Magistrate in the prescribed format available an the
BIADA website (www.biadabihar.in).
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13. Change in Constitutions of Industrial Units:

13.1 An application to Managing Director has to be made for a change in constitutions. With
changes in constitutions where ownership rights should not be changed, otherwise
provisions of transfer will be applicable. Ownership rights means original allottee/allottees
should possess a minimum 51% shares. If it is observed that the change of ownership
rights is made through a change in constitution before the unit has become functional,
such a transfer will be considered void, and the allotment will be cancelled. After making
the unit functional, such a change in constitution may be permitted on depositing 10% of
prevailing circle rate as per the Minimum Value Register of the plot.

13.2 Change of partner in partnership deed:
A certified copy of the dissolution deed, new partnership deed, along with an affidavit
showing the relation among partners are required to be submitted along with a request to
change the partner or partnership deed. It is clarified that in case of any new induction of
partnership upto 49% and whereas 51% of the Partnership shall remain with the original
allottee, the aforesaid change of constitution shall be allowed after payment of a fee of
Rupees 50,000/- (Rupees Fifty Thousand) only.

13.3 Transfer of unit in Pvt. Ltd./Ltd. Company:

Copies of the Articles and Memorandum of Association, certificate of Incorporation, list of
shareholders/ director duly certified by a CA, DIR-12 duly acknowledged by the R.OC.
and Board Resolution duly signed by the company president, unequivocal undertaking for
no any liability of financial institution/certificate cases are required to be submitted along
with the request for a change by the current allottee. It is clarified that only nature of the
Company shall be allowed to be changed and not the shareholders and in this case a
processing fee of Rupees 50,000/ (Rupees Fifty Thousand only).Further, the majority
shares should all the time remain with the original al'ottees and in otherwise situation it
would be treated as the case of transfer. It is clarified that any change in shareholding
pattern upto 49% shall attract fee of Rupees 50,000/~ (Rupees Fifty thousand only) plus
applicable taxes.

14. Name Change
On submission of the application along with valid documents and substantial cause. the
name of the firm may be allowed to be changed subject to the payment of INR 5 000/-
(Rupees Five thousand only) with applicable taxes in case of Micro & Small Units and INR
20,000/~ (Rupees Twenty thousand only) with applicable taxes for Medium & Large units.

15. Change/Addition of product:

15.1 Investors shall inform BIADA in cese of any change and addition in the product category in
the prescribed format available of BIADA website.

15.2 Change of products will be allowed only for the products which are aliowed under the
prevailing Industrial Policy and not classified in the negative list.




15.3 Investors need to pay online fee of INR 5,000/~ (Rupees Five thousand only) with
applicable taxes in case of Micro & Small Units and INR 20,000/~ (Rupees Twenty
thousand only) with applicable taxes for Medium & Large units for the change and addition
in the product category. Competent Authority for product change would be Executive
Director of BIADA.

15.4 Micro and Small units need to start trial production by 3 months and commercial production
by 6 months. Medium and large units need to start trial production by 8 months and
commercial production by 12 months with 75% of their capacity.

15.5 Units which have been closed for more than 1 year will be granted permission after taking
a Bank guarantee of 1% of Land lease rate or INR 50,000 per acre, whichever is higher
along with undertaking in the form of affidavit before Magistrate and payment of requisite
fee of INR 10,000 with applicable taxes as prescribed in clause 15.4.

15.6 Units applied for product change/additicn would submit PPR/DPR in accordance with the
allotted Land. If there is any unutilized land left with the unit would be taken back by
BIADA.

16. Mortgaging the plot

16.1 Permission for Mortgage of the plot can only be granted after the execution of the lease
deed and provided that the allotment is not cancelled, or the time-limit for coming into
production has not expired.

18.2 In the case of mortgaging the plot, the Authority will have first charge and the allottee will
make the due payments regularly from time to time to the Authority. Permission for
mortgage will be granted for project financing by the Managing Director.

17. No Objection Certificate:

The Ba.k/ffinancial institution which mortgages the lease hold/ allotted land or any part
thereof shall obtain a No Objection Certificate (NOC) from BIADA prior to mortgaging the
allotted/leasehold land. Moreover, in the event of sale of leasehold rights, allottee shall
obtain prior information about the dues including 10% of the prevailing circle rate from Bihar
Industrial Area Development Authority to be paid. Sale of leasehold rights certificate under
the Securitization Act 2002 or any other law shall only be issued after the payment of dues
of the BIADA and payment of the transfer fee and other charges of BIADA. The dues of
BIADA shall have first charge over the lease/allotted land".

Provided further that BIADA will have first right to buy the mortgaged assets including lease
hold rights if the unit goes under sale.

18. Declaring functional units:
Industrial units will be declared functional by the competent Authority as envisaged herein
under this policy.

19. Cancellation

18.1 If the allottee do not take necessary effective steps within the fixed period as per project
milestones to establish the Industry or all dues, rent, charges of the Authority have not
been paid within time or unregistered product is manufactured or any construction contrary
to the approved plan has been carried out or an activity injurious to industries has been
engaged into; the Authority or Managing Director of the Authaority or delegated official shall
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in such condition cancel the allotted plot/shed and also forfeit the amount deposited in this
connection.

19.2 Before the cancellation of land under Section 6 (2) (a) of the BIADA Act, 1974, as
amended from time to time by Managing Director or officer designated by the Managing
Director, the show cause in writing shall be given with due adherence to the principles of
natural justice.

19.3 Notwithstanding herein before the Managing Director of BIADA may cancel the land
allotment of any allottee on violation of terms of allotment, rules, regulations, directions of
BIADA in terms of Saction 6 2 (a) and (b) of BIADA Act, 1974 and allied provisions. As a
consequence of cancellation of allotment the possession shall be resumed and deposited
amount shall be forfeited.

19.4 Under this policy, the lease holder has to make sure that SIPB Stage-2 clearance is
done within six months of land allotment or within the time limit fixed by the authority,
otherwise the allotment will be cancelled.

20. Appeal
For cancellations or order passed as per prevailing policy or any order by the Managing
Director under Section 6 2 (a) of BIADA Act, 1874 pertaining to violation of allotment terms
and conditions, Appeal shall lie with the Appellate Authority as per BIADA Act, 1974,

21. Policy Monitoring
The implementation of the policy will be reviewed from time to time by Authority and
necessary facilitation and course correction shall be undertaken as found necessary to
achieve the objectives of this policy.

Note: The words used under this Paolicy shall have the same connctation and meaning as per
the definition envisaged under the BIADA Act, 1974 as amended from time to time.

BIADA Land Allotment Policy 2022 shall be applicable from the date of notification and hence all
the previous BIADA Land Allotment Policy with amendments will be repealed with immediate

effect.
Decision of 76th Board of Director's

Sd/-
Chairman cum Managing Director
BIADA, Patna
Memo No:- Zﬁff[ﬂ_) Date:- o -aQ -2 2

Copy forwarded to: - Director of Industries, Govt. of Bihar/Director, Technical, Govt. of
Bihar/P.S. to Hon'ble Minister, Department of Industries, Govt. of Bihar; All Executive Director,
BIADA, All Deputy General Manager BIADA; BIADA/L.T. section, BIADA/President, Bihar
Industries Association/President, Bihar Chamber of Commerce and Industrigg tor

Chairman cum Managing Director
BIADA, Patna
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Annexure | - Format for Submission of Preliminary Project Report
1. Executive Summary

2. Sector Background & Broad Project Rationale
2.1 Project Rationale

2.2 Sector Background

2.3 User Coverage and Access

2 4 Cost Recovery and Extent of Cost Recovery

3. Project Definition, Concept and Scope

3.1 Project Definition

3.2 Project Location

3.3 Land

3.4 Physical Infrastructure Components

3.5 Envirenment Compliance/Protection/Improvement measures

3.6 Specialized Procured Services for Design, Independent Supervision and Quality
Assurance

3.7 Geographical Location

4. Project Proposal

4.1 Project Cost

4.2 Physical Infrastructure component wise cost
4.3 Cost of Surveys and Investigations

4.4 Other Statutory Compliance Cost

4.5 Finance/Interest cost during Construction
4.6 Contingency

4.7 List of Proposed Facilities

5 Project Cost and Means of Finance

5.1 Estimated Project Cost

5.2 Means of Finance

5.3 Overall financial structuring of the project

6. Project Impact

6.1 Benefits to Industry

6.2 Projected Social and Economic Impact
6.3 Creation of Employment

6.4 Estimated Investments

6.5 Project Sustainability

Annexure |l - Format for Submission of Detailed Project Report

7. Executive Summary

8. Sector Background & Broad Project Rationale
8.1 Project Rationale



8.2 Sector Background

8.3 User Coverage and Access

8.4 Export Linkages

8.5 Cost Recovery and Extent of Cost Recovery

9. Project Definition, Concept and Scope

9.1 Project Definition

9.2 Project Location

8.3 Land

8.4 Physical Infrastructure Components

9.5 Environment Compliance/Protection/Improvement measures

9.6 Specialized Procured Services for Design, Independent Supervision and Quality
Assurance

8.7 Other Information

9.8 Geographical Location

10. Project Proposal

101 Project Cost

10.2 Physical Infrastructure component wise cost
10.3 Cost of Surveys and Investigations

10.4 Cost of Shifting Ultilities

10.5 Cost of Consultancy Services

10.6 Other Statutory Compliance Cost

10.7 Finance/Interest cost during Construction
10.8 Contingency

10.9 List of Proposed Facilities

11. Project Cost and Means of Finance

1.1 Estimated Project Cost
11.2 Means of Finance
11.3 Overall financial structuring of the project

12. Financial Projections

121 Appraisal Framework and Qbjectives
12.2 Financial Assessment of the project
12.3 Revenue Assumptions

12.4 Expenditure Assumptions

12:5 Other Assumptions

12.6 Financial Projections

12.7 Operations and Maintenance Plan

13. Risk Analysis and Mitigation Plan
13.1 Project Development/Construction Risks
13.2 Mitigation Framework

14. Project Implementation Plan

14.1 Project Execution Framework
14.2 Plan for Financial Closure
14.3 Implementation Schedule
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15. Project Impact

15.1
15,2
15.3
15.4
15.5

Benefits to Industry ;

Projected Social and Economic Impact
Creation of Employment

Estimated Investments

Project Sustainability




Location Category:

- SN | Location Category-A SN Location Category-B .
.f__ 1 Industrial Area Patliputra 1 Industrial Estate, Jehanabad
2 Industrial Area New Bihta 2| Industrial Area Warsli—ggﬁj_ -
7 73“@ _ "_Mega Industrial Park Bihta 3 " Industrial Estateilsﬁarampu-r
‘ i
4 [ Industrial Area, Sikandarpur 4 | Industrial Estate, Saharsa
5 | Industrial Area, Fatuha l 5 | Industrial Area, Bettiah
6 | Industrial Area Hajipur 6 | Industrial Area Sitamarhi
7 : - '__E-xﬁdrt-Promotion Inddsf;ial A '
; . Industrial Area, Buxar
Park Hajipur ‘
|
8 | . 3 8 | Industrial Area New Siwan-
Industrial Area, Muzaffarpur |
‘ Phase-|
9 \ Industrial Estate, Muzaffarpur S T Industrial Estate, Katihar o
| |
— { | -
10 f Industrial Growth Centre 10 | Industrial Area, Khagara
‘ Begusarai ; (Kishanganj)
|
11 Industrial Area, Barauni 5 1) Industrial Area Bhediadangi
L l e
12 Industrial Area Aurangabad 1‘ 12 \ Industrial Estate, Purnea City
|
- 13 Industrial Growth Centre 13 | ) o i
Industrial Estate BiharSharif
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NOTIFICATION

BIADA PRIVATE LAND PURCHASE POLICY, 2021
In exercise of powers conferred u/s 6 (3a) of Bihar Industrial Area Development
Authority (BIADA) Act, 1974, (herein after referred to as the Act) and in order to fulfill its object
the Authority hereby makes the following Pclicy and procedure for purchase by agreement or
take on lease or rent any private land in accordance with the procedure mentioned herein
below:
1. SHORT TITLE, EXTENT AND COMMENCEMENT

1.1 This Policy shall be called the "BIADA Private Land Purchase Policy, 2021 and shall
extend to the whole of Bihar,

1.2 This Policy shall come into force with effect from the date of notification:

1.3 The Authority may amend any terms and conditions in the forms of applications,
agreements, fees, required documents, and other relevant conditions as may be
necessary from time to time particularly in the overall interest and efficacy of the
BIADA Private Land Purchase Policy, 2021.

1.4 If any question arises relating to the interpretation of this policy, it shall be referred to
the Authority whose decision thereon shall be final.

2 TERM AND CONDITION

2.1 The Authority may purchase by agreement or take on lease for a period not less
than 90 (Ninty Years) or rent any Private land in accordance with the procedure
specified herein below.

2.2 Any interested land owners or group of land owners may make an offer for sale of
their land which shall not be less than 50 (Fifty) Acres to the Authority.

3  LAND IDENTIFICATION COMMITTEE
The Authority shall constitute a Land Identification Committee for identification of
land intended to be purchased under this Policy. The Land identification Committee
shall comprise of the following members:-
a. All Executive Directors
b. Consultant Technical, BIADA
ol Law Officer, BIADA
d. Chief Accounts Officer, BIADA
4 ELIGIBILITY CRITERIA
A. Eligibility Conditions for selection of land shall be as under:-
i) Topographical suitability of the land,
ii) Availability of water resource,
iii) Approachable distance from National Highway/State highway/District Road.
iv) Electricity availability near the land.
v) Suitability for establishment of Industrial Area,
B. Status of Offered land
i}y Clear title of Offered land
iy The offered plot of land shall be free from all encumbrances.
iii) There shall be unambiguous entries of all land owners in the land records of the
State.
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iv) Legal and valid documents in all respect establishing right to sale, lease or rent
of the land to the Authority.
v) Updated land revenue receipts of the offered plot of land shall be provided
5. HOW TO APPLY/DOCUMENTS REQUIRED

5.1 Advertisement in State Newspaper for intention to purchase by agreement or take
on lease or rent any private land.

5.2 Application in prescribed format with proper land records complete in all respect
shall be ensured to be submitted with the Authority by the land owners.

5.3 An unequivocal declaration in the form of Affidavit by the seller that there is no
litigation in any Courts of law of which the instant property is a subject matter.

5.4 The certified copy of the Genealogical table issued by the competent Authority.

5.5 Indemnification undertaking to be certified by the officer not below the rank of
D.C.L.R. against any other litigation and dispute with respect to the offered plot of
land.

5.6 A comprehensive title search shall be carried out by BIADA under aid and advice of
jurisdictional Circle Officer and other officials.

5.7 The land shall be purchased on the basis of offered price of land along with the
Affidavit of the seller which shall in no case exceed the prevailing agriculture circle
rate as depicted in Minimum Value Register (MVR) of the concerned area.

5.8 After the registration of the sale and handing over of the peaceful physical
possession of the land, full payment by the Authority shall be made.

5.9 It shall not be binding on the Authority to purchase any or all the lands offered by
person/persons.

510 The Authority shall purchase only those land which in its opinion is fit for
establishment of Industries.

6. The contents of this Policy may be brought to the notice of all concerned in the Authority
for strict adherence.

Decision of 69" BIADA Board of Director’s

b, Mavsbsrr,
Chairman cum Managing Director
f. BIADA, Patna

Memo No;-B%B Date:- “l‘qfl 1262

Copy forwarded to:* Director of Industries, Govt. of Bihar/Director, Technical, Govt. of Bihar/P.S.

to Hon'ble Minister, Department of Industries, Govt. of Bihar/Executive Director [H.O.], BIADA/

Chief Administrative Officer, BIADA/ Executive Director, Muzaffarpur/ Executive Director,
Darbhanga/ Executive Director, Bhagalpur/Chief Accounts Officer, BIADA/Law Officer,
BIADA/I.T. Section, BIADA/President, Bihar Industries Association/President, Bihar Chamber of

Commerce and Industries for information. l
b. N\_' =230 U

Chairman cum Managing Director
BIADA, Patna
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NOTIFICATION
Bihar Industrial Area Development Authority
Government of Bihar
BIADA Land Allotment Policy 2021
The Bihar Industrial Area Development Autherity (‘BIADA') created under the Statute by the
State of Bihar for the purpose of planned development of Industrial Areas, promotion of
industries and matters appurtenant thereto. As part of its activity, the Authority has developed
the land handed over to it by the Government as industrial areas, provided basic infrastructure
and plots of different sizes for allotment to investors/entrepreneurs to set up industries. The
plots in the respective Industrial Estates/ Areas are allotted to the intending entrepreneurs.
In exercise of powers conferred u/s Section 6 (3a) of Bihar Industrial Area Development
Authority (BIADA) Act, 1974, (herein after referred to as the Act) as amended from time to time,
the Authority is pleased to issue the policy and procedure for allotment of land by BIADA, in the
industrial Area/Estates under its control; keeping in view the increasing demand for industrial
plots in relation to availability of land. BIADA Land Allotment Policy, 2021 shall be effective from
the date of its notification.
1. Category of industrial plots
1.1 The total plots available with BIADA in new industrial areas shall be divided in various
categories, as under:-

= Size up to 0.25 Acres

= Size larger than 0.25 acres up to 0.50 acre

= Size larger than 0.50 acres up to 1.00 acre

* Size larger than 1.00 acres up to 2.00 acre

= Size larger than 2.00 acres up to 5.00 acre

= Size larger than 5.00 acres

1.2 Division of plots

(a) 25% of the allottable land will be divided in plots measuring an area of 0.5 acre or less
than that, and

(b) Balance 75% of the available allottable land may be divided in different sizes of plots as
per demand and requirement of the entrepreneurs as may be decided by the BIADA
from time to time.

(c) BIADA will reserve 25% plots for Micro and small industries and within that 5% plots will
be reserved for unit promoted by SC/ST and EBC women/differently abled persons/ war
widows/ acid attack victims/ third gender entrepreneur/Plug and Play.

(d) Allotment of Plots to Micro Units, Startups, shall only be made for a land maximum up to
an area of 0.50 Acres only.

(e) Existing Plots may be merged together or may be demerged/divided depending upon the
requirement of the applicants and as per recommendations of the Project Clearance
Committee (P.C.C.). Moreover, preference for allotment of sheds/flatted factory complex
shall be given to the Micro and small Units and rest of the allotment shall be open
ended.

(f) In the case of Micro units on demand, the plug and play facility may be given on rental
basis. Rate of rent, period of rent and conditions of Agreement to be decided by the
Managing Director with the approval of the Authority.
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1.3 Applications should be invited for a single plot or part thereof for a particular Industrial
Area/Estate. The Authority may decide not to make allotment of the entire available land /
plat in an industrial area at one time and the allotment for various categories and plots in an
industrial area may be done in different stages / period.

2. Demarcation/Purposes of allotment

2.1 The State Government and/or Authority shall have the right to declare any particular
industrial area or a part of it to be reserved for a specific activity, and in that case, that area
or part of that, would be allotted only for that specific activity, unless changed or de-reserved
by the government/Authority.

2.21In case a category of industry to be estabhshed is in wider interest of the state, the
government may issue directions for allotment of specified area of land in a specific
industrial area for such category of industries, and that shal: be binding on the Authority.

2.3 The Authority may declare Industrial Parks and decide on the sectors for which allotment
can be made. Further, it is clarified that the allotment shall be made industrial Area wise.

However, once a decision has been taken, it shall be kept frozen for at least a year and
may be reviewed within the year or after one year, keeping in view,
(i) the availability of land,
(i) the demand for land in various sectors and
(iii) the Industrial Policy of the state and the thrust sectors.
3. Competent Authority for allotment
"The Bihar Industrial Area Development Authority (Financial, Service and Technical)
Regulations," provides, inter alia for, a Project Clearance Committee (PCC) comprising of:-
) Managing Director, BIADA,
iy All Executive Directors,
i) Director of Industries or his representative,
v)  Nominee of Finance Department not below the rank of Joint Secretary,

) Chairman, Bihar State Pollution Control Board or his representative,

i) Head, Bihar Industries Association,

i) Head, Bihar Chamber of Commerce and Industries

viii) Head, Confederation of Indian Industries

(ix}) Consultants of the BIADA - to be nominated by the Managing Director,
All allotment of land has to take place through the PCC. Further, the meeting of PCC shall be
convened at least once in a month or if needed it may convene meeting even more than once in
a month. The competent sanctioning authority for allotment of land after due
clearance/recommendation from PCC is the Managing Director, BIADA. Managing Director, by
giving reasons, may refer any recommendation of PCC back for reconsideration.
4. Procedure of allotment
4.1 BIADA shall place the list of plots available for allotment to prospective applicants, on its
website (www.biadabihar.in). The number of available plots with area of the plot shall be
available on the website and the same would be updated on the last working day of every
month.
4.2 The allotment of land up to 20 Acres shall be done through P.C.C by the Managing Director.
and above 20 Acres the allotment of land shall be referred for the concurrence of the Authority.
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4.3 Procedure of submission of required documents/payment of fee :

i) All allottable Plots of Industrial Area shall be displayed on official website ie..
www.biadabihar.in for which online application shall be invited.

i) BIADA shall provide format of online application for allotment. The applicant is required to fill
up the online application and select the plot/area for allotment.

iiiy Only online application will be considered, offline mode for submitting application shall be
highly discouraged.

4.4 Submission of required documents with online application:
The applicant has to register online his/her application on the prescribed application form along
with the following documents:
A) Detailed Project Report (DPR)
The DPR should include details of the following:
1. Introduction
. Promoter's Profile
3. Constitution of the Company/Firm: Proprietary, Partnership Firm, LLP, Pvt./Public Ltd
Co., Society etc.
4. Registration details- Registration of Company, Partnership firm, Society, Charitable Trust
etc.

5. Unit Registration Details- Udyog Aadhar, [EM, Lol, EM, IT/BT Registration, State Excise
Registration etc whichever is applicable.

6. Existing Business of the Promoters and the details thereof.

7. Location and its Selection.

8. Details of the products with capacities.

9. Details of raw materials with required quantity.

10. Markets and its analysis.

11. Project cost detail with expenditure on land, land development, building, plant and

machinery, electrification, technical know-how, utilities, other fixed assets, preliminary
and pre-operations, contingencies etc.
a) Land and its developments- area required, rate, value, justification of area, land
development to be carried out and its cost, special land requirements.
b) Building: Built up area, rate, cost of construction, block layout plan of all facilities
required,
c) List of plant and Machinery with Supplier, Quantity, value, imported/indigenous etc.
d) Electrification - List of items, Supplier, Service line charges, electricity charges etc.
e) Technical know-how imported /indigenous, nature, supplier, cost etc.
f) Utilities- Compressed Air, Water, Steam and such other installations.
12. Means of Finance: Equity (Rupees/FDI), Term Loan, ECB, Unsecured Loan, Internal
Cash Accruals etc.
13. Implementation Schedule with time chart.
14. Financial Analysis- Cash flow, fund flow, profitability, breakeven and ratio analysis, debt
servicing etc.
15. Extra land requirement in specific cases:
a) For raw material storage, Method of Storage, storage layout and area calculations etc.
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b) Finished products storage method, stacking, storages layout and area calculations
etc.
c) Statutory requirement such as explosive control requirement etc.

18. For expansion projects- Utilization of existing plot;

17. Employment generation

18. Environmental category

B. Constitution of the applicant:

1. Self-declaration, if the applicant is Proprietor.

2. Self-declaration of Partners if applicants are Partners of proposed Partnership firm/LLP.

3. Partnership Deed with Registration proof or notarized Affidavit, if the applicant is a
Partnership firm.

4. Certificate of incorporation from the Registrar of Companies, if the applicant is a Pvt. Ltd. /
Public Ltd. /LLP company or other l2agal entity, under the Companies Act.

5. Self-declaration if the applicant is Promoter of the proposed Pvt. Ltd./Public Ltd./LLP Co.
or other legal entity, under the Companies Act.

6. Registration Certificate from the Registrar of Co-op. Societies, if the applicant is Co-
operative Society.

7. Details of utilization of area of plot asked for in online application and Block Plan
of the proposed construction, Phase-wise development plan of project etc.

Note:- The applicants applying for an area upto 1 Acre (MicroiSta?tup!Small) can submit
Preliminary Project Report (PPR) and the applicants applying for an area above 1.00 Acre
shall submit Detailed Project Report (DPR).

C. The PPR should include details of the following:

1. Introduction

2. Promoter's Profile

3. Unit Registration Details- Udyog Aadhar, IEM, Lol, EM, IT/BT Registration, State Excise
Registration etc whichever is applicable.

4. Existing Business of the Promoters and the details thereof.

5. Details of the products with capacities.

6. Details of raw materials with required quantity.

7. Markets and its analysis.

8. Project cost detail with expenditure on land, land development, building, plant and
machinery, electrification, technical know-how, utilities, other fixed assets, preliminary
and pre-operations, contingencies etc.

9. Building: Built up area, layout plan of all facilities required,

10. Means of Finance: Equity (Rupees/FDI), Term Loan, ECB, Unsecured Loan, Internal
Cash Accruals etc.

11. Implementation Schedule with time chart.

12. Employment generation

13. Environmental category

D. Processing fee shall be non-refundable & non-adjustable and shall be chargeable as
under:-
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S.No. Area in acres | Processing fee
| Payable
L 01. Up to 0.25 Acres Rs. 1,000/-
02. Above 0.25 Acres to 0.5 Acres Rs. 5,000~ |
03. Above 0.5 to 2 Acres ‘ Rs. 10,000/-
04. Above 2 Acres to 5 Acres Rs. 15000~ |
05. Above 5 Acres to 15 Acres | Rs.25000/- |
08. Above 15 Acres to 20 Acres Rs. 50,000/~
07. Above 20 Acres Rs. 1,00,000/-

E. Earnest money shall be 2% (two percent) of the lease premium which shall be
refundable, adjustable and payable in the form of DD/Bank draft/online Payment for the

relevant amount.
F. Special provision for startup and micro units: The Startup and Micro Units shall be
exempted from depositing earnest money.

Scrutiny of the Online Application

The Managing Director, BIADA shall form a scrutiny committee. The aforesaid scrutiny
committee/Project Management Agency (PMA) shall conduct the scrutiny of online
application received based on the pre-qualification criteria prescribed below. In this regard,
in case of any discrepancy, the scrutiny committee/PMA shall raise query and intimate the
applicants through email for rectification of such discrepancy:-
5.1 Pre-Qualification Criteria
a. Net-worth of investor/Promoter - should be at least 20% of the proposed investment.
b. The average annual turnover of the investor in the preceding three years should be as

below:-

>

”

Less than 1 Acre — No turnover.
More than 1 Acre- upto 2 Acres —  Turnover
Crores.

More than 2 Acres- upto 5 Acres —Turnover
Crores

More than 5 Acres- upto 10 Acres —  Turnover
Crores

More than 10 Acres- upto 20 Acres —  Turnover
Crores

More than 20 Acres — Turnover
Crores

of more than 2

of more than 5

of more than 20

of more than 25

of more than 50

The applications which do not qualify the pre-qualification criteria shall be summarily
rejected.
5.2 Scrutiny of Application shall be done on the following criteria:
1. Financial credibility

2. Innovative projects - Green & Clean energy

3. Industrial Background and experience

4. Nature of industry/production - Export

5. Investment Size
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6. FSI consumption
7. Employment generation
8. Pollution category

6. Evaluation Criteria
The applications meeting the pre-qualification criteria will be evaluated based on the following
criteria and weightage for each category before being placed at the PCC:-

(i) Investment size - 25 Marks

(iiy Investment to area of land ratio - 20 Marks

(i) Core Employment generation - 25 Marks

(iv) High Priority/Priority Sector - 10/5 Marks
(v) Pollution Category (White/Green/Orange/Red) - 5/4/3/2 Marks
(vi) Green Energy - 5 Marks

(vii) Zero Effluent discharge - 5 Marks

(viii) Units with more than 75% export - 5 Marks

6.1

Each proposal shall be given marks based on the above criteria Industrial Area wise. P.C.C.
shall fix minimum cut off marks for 1 (one) Year. The minimum cut off marks shall be fixed in
the last week of March taking into consideration the number of plots left in Industrial Area.
However, it can be raised as and when required.

6.2 Those units which are already working in BIADA and are desirous of expansion with

8.
8.1

6|

expansion plan involving investment in plant and machinery of minimum 25% or minimum of

50% of capacity enhancement of the existing project shall be given preference in allotment.

They will get priority in allotment of adjoining vacant plots.

Issue of Allotment Letter

Applications will be screened by a scrutiny committee designated/constituted for this

purpose as per above criteria. Projects which are prima facie cleared by this committee will

be put forth before the P.C.C. for its recommendation. Further, after the recommendation by
the P.C.C. and its approval by the Managing Director, the applicants whe have been allotted

Plots/Land will be issued allotment letters. Unsuccessful applicants will be informed along

with a refund of the Earnest Money amount deposited.

On the approval of the Managing Director, Allotment letter will be issued within 7 working

days of such approval, by the Regional Executive Director.

Payment terms and possession

. Definition

(a) 'Total premium’ includes lease premium, infrastructure charges, administrative charges
and taxes as applicable.

(b) ‘Land premium’ is the price paid for obtaining the lease of land of the Authority which
excludes infrastructure charges, administrative charges, lease rent, maintenance
charges, demarcation charges as applicable.

(c) ‘Maintenance Charges’ means a charge levied for the purpose of upkeep. repair,
maintenance, operations of infrastructure and other amenities in an Industrial
Area/Industrial Estate etc; The Maintenance charges shall be allocated to Industrial Area
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Management Committee ('|AMC’) for upkeep and maintenance in terms of the guidelines

issued by the Authority for the said purposes.

(d) ‘Lease Rent’ means charges levied by the Authority for permitting the right to use the
asset belonging to it by the allcttee for a certain period,

(e) ‘Infrastructure Charges’ means a charge levied for the purpose of development of
industrial infrastructure in the form of amenities in an Industrial Area/Industrial Estate
etc. These may include road, drainage, street light etc as per IPRS 2.0.

() ‘Administrative Charges’ means a charge that an allottee is required to pay to the
Authority to cover the costs of various administrative activities of the Authority.

(g) ‘Demarcation charges’ means one time charge levied at the time of handing over the
physical possession of the allotted land for the purposes cf demarcation of such land.

8.2 (a) The infrastructure charges shall be 25% of the Land premium. Infrastructure charges

shall be charged one time only.

(b) The maintenance charges shall be chargeable @ 0.15 % for micro, small scale
Industries and for medium and large scale industries maintenance charges shall be
chargeable @ 0.25% of the prevailing land premium per year along with the applicable
taxes. It shall be computed every year from 1% April till 31* March.

(c) Administrative charges shall be charged @ 10% of the land premium.

(d) ‘Lease Rent’ shall be chargeable @ Rupees 5,000/- (Rupees five thousand) per acre per
year along with the applicable taxes.

(e) Demarcation charges shall be charged @ Rupees 5,000/-.

(f) Land Reservation charges shall be computed @ 5% of the land premium per year.

8.3 The allottee must ensure upfront payment of 30% of the total premium within 60 days (after
adjusting the Earnest Money already paid), from the date of issue of the allotment letter.
There will be no interest incident for this period. The allotment would stand cancelled under
Section 6 (2) (a) of the BIADA Act, 1974, as amended from time to time in case of non-
payment of the upfront 30% of the total premium within the stipulated time of 60 days. In
general no extension will be given for the deposit of the Upfront 30% of the total premium.
However, under special circumstances, the Managing Director, or the officer authorized by
him, can grant one time extra period of 2 (two) months for deposit of upfront 30% of the total
premium. In such cases, the allottee will have to pay interest @ 9% yearly for such extended
period.

8.4 The balance of the total premium will be payable in 12 half-yearly installments with interest
@ 9% p.a. The rate may be revised as and when deem necessary. However. the
maintenance charges, lease rent shall be chargeable quarterly as mentioned above.

The Authority reserves the right to cancel the allotment/lease in case of any delay of
payments by the allottee. The first such installment with interest will become due on 30th
June or 31st December, whichever comes first, after six months of the date of issue of the
allotment letter.

8.5 Any extension granted for the payment of installments and other charges after the due date
will bear a penal interest @ 2% p.a. The interest will be charged on the defaulted amount for
the defaulted period.

8.6 If an investor desires to pay full total premium upfront, he shall be entitled to 15% discount
on the total premium.
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8.7 If there is any subsequent increase in the rate of land acquisition, the allottee will pay the
additional amount proportionately with the cost of the land.

8.8 Industrial plots will be allotted on lease for S0 years on an “as-is, where-is” basis.

8.9 The lease rent amount may be increased every 10 years.

8.10 The allottee shall be given the actual physical possession of the land within 15 days after
deposition of either full total premium or upfront 30% of the total premium.

9. Lease Deed

9.1 The lease deed shall only be executed after the payment of upfront 30% of the total
premium, upto date dues and 30% of the investment of the promoter’s contribution of the
project excluding the payment of land premium or after full payment of the total premium.

9.2 Execution of the lease deed is essential within 18 months of the date of allotment. An
extension of 6 months can be granted on payment of a penalty equal to 2.5% of the land
premium. In case the lease deed has not been executed even on the expiry of 24 months,
allotment of plot will be cancelled.

10. Time limit for commencement of production and extension of time

10.1 In general it will be essential for the units to become functional within 36 months of the date
of allotment. If the unit has not become functional even after exerting every effort, the unit
may submit a written request with adequate and valid grounds for extension of the period.
The extension may be allowed on the following conditions:

1. One year's extension can be granted on the payment of a penalty equal to 5% of the total
premium with the approval of the Managing Director or officer designated by the Managing
Director by speaking order.

2. A second extension of a maximum of one year can be granted on justified grounds of delay
and on payment of a penalty equal to 10% of the total premium with the approval of
Managing Director or officer designated by the Managing Director.

3. In case the unit is not made functional even after two extensions, the unit may apply for a
third extension with adequate explanations of the grounds of delay. A further extension of a
maximum of one year may be granted by the Managing Director on the payment of a penalty
equal to 15% of total premium if the special circumstances are found convincing.

4. No extension shall be granted after the above three stated extensions and the allotment of
the unit shall be cancelled after the expiry of 3 extension. If any extension is denied it shall
be by a speaking order of the Managing Director and the allotment shall be cancelled if
extension is not given.

11. Early-Production Incentive

11.1 For early commencement of production by the unit, an incentive at the rate of 2% of the

land premium, maximum upto Rupees 5,00,000/- (Rupees five Lakhs only) will be given on the

following conditions:
1. The unit has to start production within two years of the date of allotment.
2. A minimum 50% of the permitted covered area as per layout plan of the allotted plot has to

be constructed.
3.The unit has to apply for production incentives within 6 months of the date of

commencement of production.
} l - \
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12. Land reservation by any allottee

12.1 In order to facilitate the establishment of the Industry and augment industrialization in the
State of Bihar, if any allottee wishes to avail land reservation for the purposes of future
expansion, it shall submit an application along with Detailed Project Report wherein after the
approval from P.C.C., deposition of land reservation charges. Land Reservation charges to
be computed @ 5% of the land premium per year. Land may be reserved for a maximum
period of 5 (Five) years from the date of allotment of the Principal land. If in case it is found
that industrial activity is being carried out proportionately as per Detailed Project Report on
the aforesaid land reserved arez within 5 (Five) years then, land reservation charges shall
be adjusted towards total premium fo be deposited at the time of confirmation of land
allotment at the prevailing rate existing at the time of confirmation on the same conditions as
in new allotment procedure as envisaged under Clause 4, 8.3, 8.4, 8.5 of this Policy.
However, if the allottee fails to commence production within 5 years then the reservation of
land shall be cancelled, reservation charge shall be forfeited. It is clarified that the
reservation of land is not transferable. The reservation charge is not refundable.

12.2 Reservation of land for future expansion is not a right but will be granted as per the
availability of land if it is denied, it shall be by a speaking order.

13. Surrender of Industrial Plots:

13.1 The allottee shall be given the facility for surrender of allotment of land to BIADA before
cancellation of the allotment. If an allottee wishes to surrender his/her plot within 3 {three)
years from the date of allotment then after deduction of 5% (five) of the land premium, the
rest of the deposited land premium shall only be refunded.

13.2 If the allottee surrenders the allotment in the 4" year from the date of allotment then after
deduction of 10 % (ten) of the land premium, the rest of the deposited land premium
amount shall only be refunded.

13.3 If the allottee surrenders the allotment in the 5" year from the date of allotment then after
deduction of 12% (twelve) of the land premium, the rest of the deposited land premium
amount shall only be refunded.

13.4 If the allottee surrenders the allotment in the 68" year from the date of allotment then after
deduction of 15% (fifteen) of the land premium, the rest of the deposited land premium
amount shall only be refunded.

13.5 If the lease deed has been executed, then the original lease deed shall be submitted to
the Authority, prior to approval of the surrender.

13.6 The allottee opting to surrender the plot has to remove the movable assets within a time
frame of 90 (Ninety) days from the date of approval, failing which all such assets shall be
forfeited and no further claim shall be entertained. It is also clarified that after lapse of &
(six) years from the date of allotment the allottee shall not be allowed to surrender the
allotment and the allotment of land shall be cancelled, possession shall be resumed and
deposited amount shall be forfeited in terms of statutory provisions of Section & 2 (a) and
(b) of BIADA Act, 1974 and allied provisions as amended from time to time.

13.7 It is clarified that the Infrastructure charges and administrative charges shall not be
refunded. However, only the aforesaid deduction on land premium shall be made and the
rest amount shall be refunded.

13.8 Surrender may be accepted by the Managing Director or officer designated by the
Managing Director within 30 days of the date of receiving the application.
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13.9

After approval of surrender by the Managing Director or officer designated by the
Managing Director, Managing Director or officer designated by the Managing Director the
rest of the amount as per the above clause shall be refunded within 30 days of the date of
approval.

14. Transfer of Industrial Plot/Unit

14.1

Permission for transfer of Unit will be granted only after making the unit functional
(certificate of functional should have been obtained by the allottee). For this, the
application must be submitted to the Executive Director in the requisite format along with
processing fee of Rupees 10,000/- (Rupees ten thousand only) plus applicable GST shall
be paid.

14.2 Transfer will only be allowed after making full payment of the land premium of the plot and

14.3

14.4

14.5

14.6

14.7

other dues if any.

The Authority will charge 10% of the prevailing circle rate as per the Minimum Value
Register of the plot as transfer charges on every transfer.

If the shareholding of the allottee concerned is altered within the family members (having
direct blood relationship), including wife, husband and vice versa, such change shall be
construed as transfer or change in constitution. However, no transfer fee or any other fee
shall be chargeable for such change.

In case of transfer of ownership of a proprietorship firm and/or majority of shares (51% or
above) or appointment of a managing partner in case of partnership firm/LLP having a
capital or 51% and above of share in the capital, profit and loss of the partnership
firm/LLP, BIADA shall treat it as a case of transfer. Thus in all such cases, a transfer fee
equivalent to 10% of the prevailing circle rate as per the Minimum Value Register of the
plot along with old dues shall be chargeable.

In any other case of induction, transfer of otherwise affecting the constitution,
management and control of proprietorship firm or a partnership firm not covered by above
conditions the BIADA shall charge 10% of the prevailing circle rate as per the Minimum
Value Register of the plot along with payment of old dues in the aforesaid manner.

In case of same promoters or group of promoters having ownership and control over two
or more incorporated companies the leasefallotment granted in favour of one of the
companies may be allowed to be transferred in favour of another company of the same
promater or group of promoters for the rest of the period of lease by charging a fee of Rs.
50,000/- with a condition that the promoters in the transferee company shall not transfer
their controlling shares of both the companies (transferor and transferee) to any other
person, firm or body corporate. A fresh lease deed shall be executed at the cost of the
transferee company with a condition that in case of transfer of controlling share holding by
the promoter after grant of lease, the BIADA shall charge 10% of the prevailing circle rate
as per the Minimum Value Register of the Plot.

14.8 In those cases where after allotment/lease of the land by BIADA in favour of a company,

further shares are issued either within the authorized capital disclosed to the BIADA or by
increasing the authorized capital after allotment/lease, the promoters having ownership,
management and control over the company, shall maintain the ownership management
and control all the times either directly or indirectly (through different closely held
companies). In case of transfer of ownership, management or control through transfer of
existing shares of issuance of further shares it will be taken as a case of change of
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ownership and the same will attract levy of charge @ 10% of the prevailing circle rate as
per the Minimum Value Register of the plot along with payment of old dues. The relevant
date would be the date of application for transfer.

14.9 In case of de-merger of an industrial unit existing on the allotied or leased land of BIADA
by a company, the transferee company shall be liable to pay 10% of the prevailing circle
rate as per the Minimum Value Register of the plot along with payment of old dues.
However, only Rs. 10,000/- will be charged in case of demerger under same management
control. Similarly in case of merger of two or more companies under the same
management shall have to pay a fee of Rs. 10,000/- only.

14.10In case of transfer of allotted shares of lease hold land by a company (original allottee) for
transfer to its subsidiary company, 2 fee of Rs. 10,000/~ will be charged subject however
that the original allottee must maintain its character of being holding company throughout
the subsistence of lease, and the ownership, management and control of holding company
is not changed so as to attract clause.

14.11An original aliottee cannot transfer the allotted or lease hold land in favour of its subsidiary
without executing a registered document.

14.12 In those cases where a fresh lease deed is required to be executed because of the
changes as envisaged hereinabove, all cost, charges, dues, and fees applicable on the
execution and Registration of the fresh deed or document shall be borne by the
transferee/new lessee.

14.13All changes in the name of the proprietorship firm, partnership firm ar changes in respect
of their construction, formation, partnership deeds etc., should be communicated to BIADA
in advance as a condition precedent before making application for recording changes in
the records of BIADA and only on approval of BIADA, the same shall be recorded.

15. Change in Constitutions of Industrial Units:

15.1 An application to Managing Director has to be made for a change in constitutions. With
changes in constitutions where ownership rights should not be changed, otherwise
provisions of transfer will be applicable. Ownership rights means original allottee/allottees
should possess a minimum 51% shares. If it is observed that the change of ownership
rights is made through a change in constitution before the unit has become functional,
such a transfer will be considered void and the allotment will be cancelled. After making
the unit functional, such a change in constitution may be permitted on depositing 10% of
prevailing circle rate as per the Minimum Value Register of the Plot.

15.2 Proprietorship to partnership:

Change in constitution from proprietorship to partnership is proposed to be allowed with
following conditions. A certified copy of the partnership deed should be submitted along
with a request for a change in constitution. Apart from above the affidavit of relationship of
the new incumbent has to be given. It is clarified that any change in partnership shares
upto 49% and whereas 51% of the Partnership shall remain with the original allottee, The
aforesaid change of constitution shall be allowed after payment of a fee of Rupees
10,000/- (Rupees Ten Thousand) only.
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15.3 Change of partner in partnership deed:

A certified copy of the dissolution deed, new partnership deed, along with an affidavit
showing the relation among partners are required to be submitted along with a request to
change the partner or partnership deed. It is clarified that in case of any new induction of
partnership upto 49% and whereas 51% of the Partnership shall remain with the original
allottee, The aforesaid change of constitution shall be allowed after payment of a fee of
Rupees 10,000/- (Rupees Ten Thousand) only.

15.4 Transfer of unit in Pvt. Ltd./Ltd. Company:

Copies of the Articles and Memorandum of Association, certificate of Incorporation, list of
shareholders/ director duly certified by a CA, form 32 duly acknowledged by the R.O.C.,
and Board Resolution duly signed by the company president, unequivocal undertaking for
no any liability of financial institution/certificate cases are required to be submitted along
with the request for a change by the current allottee. It is clarified that only nature of the
Company shall be allowed to be changed and not the shareholders and in this case a
processing fee of Rupees 10,000/- (Rupees Ten Thousand).Further, the majority shares
should all the time remain with the original allottees and in otherwise situation it would be
treated as the case of transfer. It is clarified that any change in shareholding pattern upto
49% shall attract fee of Rupees 10,000/- (Rupees Ten thousand only).

16. Name Change
On submission of the application along with valid documents and substantial cause, the
name of the firm may be allowed to be changed subject to the payment of Rupees
10,000/~ (Rupees Ten thousand only).

17. Change/Addition of product:

17.1 On submission of the application along with the Detailed Project Report, new product
change/addition of product can be allowed.

17.2 Change of products will be allowed only for the products which are allowed under the
prevailing Industrial Policy and not classified in the negative list.

17.3 Permission for the change of product will be granted by the Executive Director within 15
(Fifteen) days subject to deposition of processing fees of Rupees 10,000/- (Rupees Ten
thousand only).

18. Mortgaging the plot

18.1 Permission for Mortgage of the plot can only be granted after the execution of the lease
deed and provided that the allotment is not cancelled, or the time-limit for coming into
production has nat expired.

18.2 In the case of mortgaging the plot, the Authority will have first charge and the allottee will
make the due payments regularly from time to time to the Authority. Permission for
mortgage will be granted for project financing by the Managing Director.

19. No Objection Certificate:

The Bank/financial institution which mortgages the lease hold/ allotted land or any part
thereof shall obtain a No Objection Certificate (NOC) from BIADA prior to mortgaging the
allotted/leasehold land. Moreover, in the event of sale, shall obtain prior information about
the dues including the cost of the land from Bihar Industrial Area Development Authority to
be paid. Sale certificate under the Securitization Act 2002 or any other law shall only be
issued after the payment of dues of the BIADA and payment of the transfer fee and other
charges of BIADA. The dues of BIADA shall have first charge over the lease/allotted land”.
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Notwithstanding above, the Bihar Industrial Area Development Authority may take

necessary action as prescribed under the provisions laid down in BIADA Act 1974, as
amended up to date. However, the NOC shall be issued subject to the condition that at the
time of mortgaging to bank/financial institution for loan, bank/financial institution shall pay
the full amount within one month from the sanction of loan.

20.

Declaring functional units:
Industrial units will be declared functional by the competent Authority.

21. Industrial Facilities:
The following industrial facilities as envisaged under Industrial Park Rating System may be
allowed in the industrial sector:

a)
b)
c)
d)
e)
f)

a)
h)
i)

)

Research and Development Centre
Test Lab

Weigh Bridge

Telephone/Internet Service
Dormitory

Gas Pipe Line

Bank/ ATM

Fire Fighting Station

Power Sub Station

Mobile Tower

22. Cancellation

221

222

223

If the allottee do not take necessary effective steps within the fixed period to establish
the Industry or all dues, rent, charges of the Authority have not been paid within time or
unregistered product is manufactured or any construction contrary to the approved plan
has been carried out or an activity injurious to industries has been engaged into; the
Authority cr Managing Director of the Authority or delegated official shall in such
condition cancel the allotted plot/shed and also forfeit the amount deposited in this
connection.

Before the cancellation of land under Section 6 (2) (a) of the BIADA Act, 1874, as
amended from time to time by Managing Director or officer designated by the Managing
Director, the show cause in writing shall be given with due adherence to the principles of
natural justice.

Notwithstanding herein before the IManaging Director of BIADA may cancel the land
allotment cof any allottee on violation of terms of allotment, rules, regulations, directions
of BIADA in terms of Section 6 2 (a) and (b) of BIADA Act, 1974 and allied provisions. As
a consequence of cancellation of allotment the possession shall be resumed and
deposited amount shall be forfeited.

23. Appeal

For cancellations or order passed under Clause 8.3/8.4/9.2/10.1 of this Policy or any
order by the Managing Director under Section 6 2 (a) of BIADA Act, 1974 pertaining to
violation of allotment terms and conditions, Appeal shall lie with the Appellate Authority
as per BIADA Act, 1974.

24. Policy Monitoring
The implementation of the policy will be reviewed from time to time by Authority and
necessary facilitation and course correction shall be undertaken as found necessary to
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achieve the objectives of this policy. The Authority may develop web-based interaction
mechanism where suggestions and complaints can be directly addressed to the Authority.
25. Redressal Committee
The Managing Director of the Authority may form a committee under his chairmanship
pertaining to interpretation of any of the provisicns of this Policy.
26. The words used under this Policy shall have the same connotation and meaning as per the
definition envisaged under the BIADA Act, 1974 as amended from time to time.

Decision ot 69" BIADA Board of Director's

b, Mtk
ro. — 3] H)'M
Chairman cum Managing Direct

J BIADA, Patna
Memo No:- - | L- Date:- .1 |1t |2 2]

Copy forwarded to:- birector of Industries, Govt. of Bihar/Director. Technicéi, Govt. of Bihar/P.S.
to Hon'ble Minister, Department of Industries, Govt. of Bihar/Executive Director [H.O.], BIADA/
Chief Administrative Officer, BIADA/ Executive Director, Muzaffarpur/ Executive Director,
Darbhanga/ Executive Director, Bhagalpur/Chief Accounts Officer, BIADA/Law Officer,

BIADA/L.T. section, BIADA/President, Bihar Industries Association/President, Bihar Chamber of

Commerce and Industries for information.
Mo ke
b : 21| I L)
Chairman cum Managing Director
BIADA, Patna
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6 PAUSH 1929(5)
(NO. PATNA 1143) PATNA, THURSDAY, 27TH DECEMBER, 2007

DEPARTMENT OF INDUSTRIES

NOTIFICATION
The 24th December. 2007
ScuEDuLE-1
No. SSPunergathan (BIADA)-01/07-6293 —In exercise of powers conferred under section
15 read with section 5 of BIADA (Bihar Industrial Area Development Authority) Act 1974, the
authority with approval of the State Government of Bihar, is pleased to make the following regulation
to cairy out the purposes of the said act.

THE BIHAR INDUSTRIAL AREA DEVELOPMENT AUTHORITY (FINANCIAL |
SERVICE AND TECHNICAL)Y REGULATIONS, 2007
CHAPTER-]

iy

1 1. Short title and commencenmeni.—These Regulations may be called Bihar Industrial
Area Development Authority FINANCIAL AND SERVICE REGULATIONS, 2007 hereinafier
called BIADA. It shall come into force from the date of publication of Government Resolution in the

Offical Gazette.

1.2. Application—These Regulations shall apply 1o all the employees of BIADA as also the
employees on deputation (except otherwise provided) to BIADA to the extent that they are not in
contravention of the terms and conditions of their deputation/contract to BIADA provided, however
that the Authority may, by resolution duly passed for reasons of exigencies and in the interest of
BIADA, exclude any class of employee or post from application of thesc Regulations.

1.3. Definitions.—In these regulations, unless there is anything repugnant in the subject or

context:
1 3.1.Act means the Binar Industrial Area Development Act, 1974.

1.3.2. Appointing Authority shall be the Managing Director for all categories of posts.

P —
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1.3.3 Bank Means a scheduled nationalized or commcictal bank 1 which the funds
of the BIADA may be kept in Savings/ fixed deposit account, E

i.3.4 Controlling authority in relation to ail the posts in category A, B and C shall
be the Managing Director.

1.3.5 Emoluments means the cmoluments as provided in schedule and as
admissible on the relevant dates and may include allowances as specified in the
Regulations.

1.3.6 Employee teans any person serving the BIADA on any post | on coptract o
otherwise, and includes those on deputation o BIADA.

1.3.7 Employee on Depuiation means an employee of any departiment of the State
/Central Govi, or their agencies/authority whose services are obtained by the
BIADA on deputation. :

i.3.8 Government mecans Government of Bihar.
')

1.3.9 In house Consultants are the Consuliants as indicated i Regulation 15 of the
Technical Regulations of the BIADA

1.3.1¢ PPP means Public Privaie, Partnership Project based on a contract or a
concession agreement, between a government or a statutory entity on the one side
and a private sector company on the other side, for delivering an infrastructure
service on paymeunt of user charges,

1.3.11 Private Sector Company means a company in which 51% or more of the
subseribed and paid up equity is owned and controlled by a private entity.

i.3.12 Regulations mean the Regulations framed by the Board Of Directors from
time to time for effective functioning of BIADA

1.3.13 Selection Committec in respect of post means committee of that name
indicated in the Regulations.
1.4 Committees:-The following sball be the Cominitices under the Regulations:-
(a) Project Clearance Commitiee
{b) Sélection Committee
(¢) Internal Purchase Commitice
(d) Technical Committee
A1 Project Clearance Committee (PCC) comprise of

1.} Managing Direcior, BIADA
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(ii)
{1ii)
(iv)
(v)
(vi)
(vii)
(viii)

1.4.2

1.4.3

(@
(if)

| (i)

(iv)

v)

All Executive Director

Director. Industries or his representative

Joint Secretary, Finance Departiment, Gove. of Biliar

Chatrman, Bihar Pollution Control Board or his representative

Consultants(s) of the BIADA- 10 bg nominated by the M.D.

Head, CII, Patna or his representative

Representative of BIA,

Powers and Function of Project Clearance Committee-

(i) The Project Clearance Committee (PCC) shall consider the projects and other expenditure
proposals as appearing in Sec 4.1

(ii) All proposals will be submitted 1o the concerned authority having delegated powers provided
for final approval. In case the designated authority does not agree with the recommendations of
the PAC, she/he shall record the reasons for such disagreement.

Selection Committee formed for the purpoges of recrititment and section for the Category A
posts in BIADA shall comprise of !

Managing Director

Director Industries

In charge Administration, BIADA

A representative of SC/ST from the BIADA or the Department of Industries

In houe Consultant(s) of the BIADA - to be nominated by MD.

The sciections made in Category A shall be put up before the Board for approval. For Category B and C

posts, the MD shall be competent to make recruitment.

1.44

Internal Purchase Commitiee- MD shall have the powers to constitute this committee. The IPC

shall have powers to consider and approve proposals from Rs. | Lakh to Rs. 10 Lakhs.

1.4.5

Technical Committee- Md shall constitute this Committec.

Chapter 11

FUND FLOW ARRANGEMENT

2.1

Funds of th'c Authority
The funds of the Authority shall consist of the following.
(1) Grants received trom the Government of India

(ii) Grants-in-Aid from the State Government.
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i, Funds by the Govi Departnents for carrying ont spealie projects under

Plap  and Nou plan hcads

P

i1 Chranns and donations trom trade weajipgtey intinions and indrveduals
tv).,  Recapts from disposal of assele.

{Vi} l{‘\.'u..'l.;ipl.:» (rot Usei L‘Ii.tl:_.‘\l.'.-, cotteessta/eonsulbu j et B! T

iy Fitereat enred o i'i-.'f}au\if'-.

(vili).  Pee and penalties levied and reabised.

{1x).  Inconie on managenent ol Assets,

(). income on execution of projects Tor Govi Depits. Govt agencies, Local
Authorities of the State(s) or Central Government or any other projects
entrusted or obtained tough Competiive Biddiay, process or
Negotiation.

The Authortly shall be allowed w charge a handhing fee (Establishment Cost) not
exceeding @ 5%of project cost from such agencies/Govi Deptt as may be decided by
the MD.

Chapter 111
. &7
STEES INVOLVED IN EXECUTION OF PROJECTS

(a) All proposals going to Authority must necessarily be approved by the PCC.
(b) The procedurc for Projects for the Authority shall involve following steps -

Step 1 —ldentification of the Project - BIADA may identify a project on
its own and move (o step 2. Alternatively. any Govt Deptt/ Private
Agency may identify a project and request BIADA 10 take the project
to Slep?.

Sicp 2 - Preliminuyy Appraisal - MDD shall be competent to undertuke
preliminary viability studies for the project. MD shall be competent to
imcurr all expenditure in canducting such studies. BIADA  cun
undertake such study from its own employees or outsowrce the work 1o
external/Inhouse Consullants.

Step 3 - Preparation of BER( Detailed Project Reports) - I the project
passes appraisal stedies i step 2, the BIADA shall move for preparing
the DPRs.DPRs shall also mnclude the BOQ. BIADA cun undertake
such DPR preparation from its own employees or outsource the work
1o external/Inhouse Consultants.

Step 4 — Techuical/Adwministrative Approvais of DPRs/BOOGs - The
BIADA shall ibllow the procedures as indicated in Regulation 4.1 tor

approvals of techmeal and administrative natare,
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Step 5 —Lnvitiag Bids as pec DPR/BOO - The BIADA shall follow the
procedures as indicated in Regulation 4.1 lor {inalizing tenders. While
finalizing the tenders, the BIADA may also take recourse to direct
negotiation or Competitive Bidding for securing the least rates in the
interest of the project.

Chapler-IV FINANCIAL POWERS AND PROCUREMENT OF GOODS & SERVICES
4. The financial powers of the Office bearers of the BIADA are delineated herein.
4.1 ¥iaauncial and Teadering Powers and Procedures

The procurement of goods and services shall be done as per the lollowing process -

.- Type ol ! Proposed Limit l 'I'endeljing Process Whether Lo go Campetent
No Cxpenditure/ | to PCC or not Autharity to
i CoApprevad 4L} Suoction
{ |
A All procurement i) Upto Rs 15000 | i) OtF the shelfl us per Regulation no. | i) No 1) MD 4
ot Goods as (Fifieen Thousand) | 131 C of Bihar Finance (Amendient)
defined under Rules, 2005 )
Regulation 124 of - ! e o e
Bihar Finance B . ‘ J . _ ] ) B _
(Amendment) s 15000- Upte | i) Murkel Survey by obtaniig at least | 1) No iy MD
| Rules.2005 Rs1,00,000 three quotations ( as per Regulation no. | -
| ) (One Luc) 131 D ol Bibar Finance {Amendiment)
Rules, 2005) 0 |
| e e P i o r' o S W e e e
| i) s 1 Faes - i) Limited tender ( as per Regulation | iy No |1ty MD
| I Upto Rs 10.00,000 | no. 133 1 of Bihar Fmance | (Goes 1o ihe
] I {Ten Lacs) (Amendmient) Rules, 2005). The MD | internal | |
{ { { may  decide 10 additionully go for | purchase
’ E idvertisernent o local  Newspape | sommities)
— | depending upon the nature of purchase, | AT
H |
[}
| iv) Rs 10 lues - ) Limiled tender ( as per Regulation | iv) Yes 1wy MD
| Upto Rs 25,00,000 | so - 131 1 of Bihar Finance
i ! (Twenty Five (Amendment) Rules, 2003)
. i | Lacs) The MD muy decide to additonally go
i : for advertisement in local Newspaper |
| I DA ¢zpending upon the nature of purctse. | L ]
| i v) More than Rs L v) Advertisement jn local & wnational | v) Yes vi Chairmnan |
| | 25,600,060 Twenty : daily, the lndian Trade Journul & {
| i Five Lacs) upio Rs | webstie { as per Regulation no. 131 11 ' i
I 30,00,000( Filty of Bihur Finanee (Amendiment) Rules |
i Lacs) 2S)
! : S e O TR — . S IO | -1 .
| | vi)Board. But
I vi) More than : Vi e st ot A vi) Yes i Chairman m
! | , 50,060,000 (Fifty vl) Adv ulhq_.]uil.m_lm.-.l & nationy! anticipution of the
' Laes) L.'u:!')_‘ the Indian Urade Journul & ! ' approval  of  the
R bl ks : pEFCV i
. website ( as per Reguletion ne, 131 1 b Bosid -y Beais
i | ul Bikar Financs (Amendmeni) tules. bt S
l | 2005) | *.:ilirli,l'n.l.l in
l i i | urgency
A S S B | i
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l s Type of Proposed Liwit Tendering Process
| Ne Lapenditure/
‘ Approval =
i Administative i} Upto Rs 50 lakhs - i) Not Required
i B | approval of
i {nirastructure :
t Works in Industrial
Estates ol BIADA
or outside.
iy Above Ks 50 | i) Not Required
lukhs
|
" C | Hiring of DFor  estimated | 13 Adveriseirent i local /National
Consultants / cost ol | pewspupers s the MD muy decide and
Consuliancy Firms | work/services upto | depending gupon the nuture of work.{
/ Independent Rs 25 Lakhs Regulation 131Z of Bihar Finance
Evaluators, both {Amendment) Rules, 2003)
naticnally and s .
internationally, for | i) For estimated | i) Advertisement in focal /MNational
‘ preparing DPR as cost of | newspapers and Deptt website as the
i per the approved | work/services MD may decide and clcpcudmh upon
i plan and | beyond Rs 25 | the nawre of work.{ Regulation 13124
! evaluation of work | lakhs of Bihur Finence {Amendment) Rules,
; being done. 2003) ), MD inay also go for ICB
i
Technical :) D) For works uplo I;'\m Req |um,d N '
D Approval/sanction | Rs 10 Lukhs
of hufrastructure
Waorks in Industrial
Estates of BIADA
i approval I e | TyNol Required o
- beyond Rs 10
‘ lakhs
L Finalising Teaders | D)Any amount i) Advertisement m local & national
i tor works/Projects daily, the Indian lrade Joumal &
- within the BOGQ) . website { as per Regulation no. 131 H
of Bihar Finance (Amendment) Rules,
2005)

" Whether to go | § ompetent
to PCC or not thority tv
Sgnction
i) Nu i}MD
|
i} No ity Board
| |
!
{
|
Ei N e
|
|
|
T Yes ii) Board g
No . |) Consultant
| (Tech) of
| BIADA
|
|
- R B rar ey
i) No | ity Technical
i Commiltee of
| BIADA
i) Yes | i} MD
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Tendering Process

ST Typeof | Proposed Limit | Tend
No Expenditure/

| Approval
F | Finalising Tenders | (i) Any Amount

for works/Projects
above BOQ

(i) Advertiseieni in local & national
daily, the indian Trade Jourpal &
website ( as per Regulation no. 131 H
of Bikar Finance {Amendment) Rules,
2005)

Whether to go |

" Competear |

H

“Auction of the

|
|
|
Assets belanging |
to or Hypothecated |

10 or contiscated
by BIADA

“I'ITU[JEO Valuation
of Rs 25 lukhs

(i) Beyoid Rs 23

Hiring of’ ]
conteactual staff,
including sanclion |
of compensation
package

| lakhs

(i} For St of

" Category A

(1) Adventisement in local & national
daily, the Indian Trade Journal &
website | 25 per Regulation po 131 H
of Bihar Finance (Amendment) Rules,
2005). The MD shall get the valuation -
dong by any of the Valuers registered
with the Income Tux Deptt. Note ~ [n
case the maximuin bid otfered is less
than valuation, the MD shall retender

and then finalise the bid  with
maximum  bidder whatever be  ihe
uifer.

v

{1i) Same as nbove,

L]
(Advertisenient in local & naucnal
daily, the Indian Trade Joure! &
website { as per Regulation no, 151 H
of Bihar Finance (Amendment) Rules,
2003)

(it) For Staff of

(i) Advertisement n Local

Category B and C

Newspapers

to PCC or not | Authoerity 1o
Sanction
{i) Yes {i) BIADA
(i) Yes (1) MD.
(i) Yes (ii) BIADA
{i/No {i) Full
powers to the
Selection
Commilice
provided  the
contracts shall
e : for . =
period 1ol
exceeding 12
months at a
I3 1 time i
(i) No (1i) Full
powers iu
MD subject 10
the |
compensation |
package
approved
by Board,
provided Iln':i
contracts shall |
be for a '
period  not |
exceeding |

12 months at |

& time. _
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ST Tiypeof | Proposed Lumit | Tendering Pracess T Whether :S‘EI-“‘ " Competent
No | Expenditure/ to PCC or not Authority to
! Approval Sauction

|| Allrelated aetivities (1) O all fnds (i} Advedtisement in docal /MNational | (i}No (i) Fuil
in pursuance of plun newspapers as the MD may decide and powers o
spproved by depending  upon  the nawre  of MDD,
Authority, such as , A ;

Advertisement expenditure.
charges, Advance o
Contraclors,
Repayment ol cares 1
HIUBEY/SECUTilY {
deposit, Freipht i
charges, demurrage
Fumniture &
fixtures{within
Budget

| limit) Stationeiy

| conveyance,
electrivnty & winer
charges, Insurance,
legal charges,
postage, telephoi, [
Fux, Repar and ‘ '
inaintenunce of . ‘
equipment, i licing of |
axis, Auditors, all |
trainings, payiment of 0] i
TA/ DA/ Honorai iy }
10 FESUUIGE Persvns, |
FA/DA o Authonty P |
staft], puyment refated !
(o docwnentalion ele. |

|
i et . — e e RS SR T O S—
\
1
|

] Release of funds | (1) OF all Kinds (1) Mot required (1) No ) Full
for implementation Powers to
of plans approved ' MD ]
by Authority }

K Allounent of Land | (1) Ot all kinds (i) Not Required ' (1) Yes {iyMD

! in Industrial Arca :

il_._. N S _| I PR MR~ e I

1 L Cancellation of’ (1) Of alt kinds {1y Not Required (i) Mo (i) MD i
piots already t 1

l altolied f ‘E

Lo | |
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4.2 Powers of the Managing Director

The Managing Director shall be the executive head of the BIADA and shall be

responsible for proper admimistration of the affairs and funds of the BIADA and
nuplementation of various activities of the Authority under the directions and guidance of

the
(8]

()
(b)

(©)
(d)
(¢)
(n

(g)

(h)

4.3 Powers of Chairman

Chairman of BIADA. For the effective discharge of his function he shall have powers

Constitute steering group tor each of the project components and functional areas.

Constitute a task force, comprising heads of the steering groups which would
function as a cohesive team for achievement of the objectives of the BIADA.

Prescribe and assign the duties of all officers and staff of the BIADA.
Exercise such supervision and disciplinary control as may be necessary.
Coordinate and exercise general supervision over the activities of the BIADA.

Conduct meetings of the BIADA and keep a record of proceedings of these
meetings in accordance with the Regulations and guidelines framed by the Board.

Discharge such other functions as may be assigned to him by the Chairman in
furtherance of the objects of the BIADA.

He shall exercise powers as mentioned ih 4.1.
. ¥

(a) The Chairman shall be responsible for overall administration of the affairs and
funds of the BIADA and implementation of various activities of the Authority

(b) The Chairman shall chair all the meetings of the BIADA,
(¢) He shall exercise financial powers as mentioned in section 4.1 |
(d) The Chairman may coopt such other members in BIADA as he deems fit.

(¢) The Chairperson may approve of any activity in anticipation of the decision of
the BIADA and seek post facto approval on the same from the BIADA

4.4 (a) The financial powers of the Authority, which have not been delegated to a

subordinate authority and not vested exclusively on the Board of Directors, shall
vest in the Chairperson.

(b) Unless otherwise provided by any special order, it shall be within the competence
of an authority to exercise the financial powers delegated to another authority
subordinate to it. '

4.5 Review / Revision of Financial Powers

The BIADA may review and revise the financial powers of the office bearers of

the bodies of the Authority from time to time if considered necessary.
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Chapter V. FINANCE AND ACCOUNTS

5.1 Basis of preparation of Finuocial Staicments

The Financial Statement shall he prepared on the cash basis of accounting and in
accordance with the applicable accounting standards issued by the Institute of
Chartered Accountants of India . The financial records and accounts of the IDA shall

be maintained in the forms and registers as prescribed .
5.2 Bank Accounts

(i) The funds of the IDA shall be kept in a Scheduled Nationalised/Commercial
Bank listed in the Second Schedule of the RBI Act.

Chapter VI AUDIT
6.1 Audit of Accounts 5
The BIADA shall have two kinds of Audit - lm::rna_l and External.

6.1.1 External Audit

The accounts of BIADA shall be subjected to external Audit. The External
Auditor shall submit a report as to whether the financial statements of the BIADA
represent a true and fair view of the financial position as at end of the financial year and
of the operations for the year ended on that date. External audit, for the purpose of the
submitting audited financial statements to the State Govt., will be carried out by a firm of
chartered accountant. In addition, the C&AG of India through State AGs may carry oul @
supplementary audit under the C&AG “Duties, Powers & Conditions of Serviees Act,
3 Ny

6.1.2 Internal Audit/ Management Audit

The purpose of internal/ management audit is 0 determine whether the financial
management arrangements inchuding internal control mechanism as developed are
working effectively, identify areas of for improvement and enhancing efficiency. The
internal audit / management audit will be carried out by the Authority either on its owii or
through an outsourced arrangement.
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Chapter Vil MISCELLANEOUS

(A)  The income and property of the Authority, howsoever, derived shall be applied
towards the promotion and realization of the objectives of the Authority, subject
financial discipline in respect of the expenditure of grants as may be imposed by the
Government from tine to time.

(B) If on the winding up or dissolution of the Authority there shall remain after
satisfaction of its debts and liabilities, any property whatsoever, the same shall not be
paid to or distributed among the members or any of them, but shall, consistently with the
objectives of the Authority, be dealt with such manner as the Government may
determine.

Chapter IX REMOVAL OF DOUBTS

. Removal of doubts- Where a doubt arises as 10 the interpretation of any of the
provisions of these Regulations, the matter shall be referred to the Board of BIADA
whose decision on the interpretation of the same shall be final.

Chapter X DUES OF BIADA

The BIADA shall be free to realize all its dues [rom firms/promotersfany
individual/company as if they are dues recoverable under Bihar and Orissa Public
Demands Recovery Act in additior. to any other procedure prescribed by any law for the
time being in force..
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PART 11

SERVICE REGULATIONS AND PROCEDURES

Recruitment and Appointment'

Recruitment would be through any of the following three routes:

(A) Appointment from open market: all such appomntments will be on contractual
basis for a fixed tenure: '

(B) Appointments on Deputation basis: all such appointments will be regulated in
terms of the State Government Gegulations relating to Deputation of its officers/staff.

(C) Individuals recruited and paid for by an outside agency [e.g. Government of
India and/or Development Partners] but pested to work in Authority Secretariat: all
such persons shall be governed by t.h'e terts of employment of the organisation/agency
concerned. F

(D) Rules and Regulations regarding reservation of parls in the State
Government shall be applicable to the Authority.

1.2 Posts and Appointments to be of temporary nature- All appointments would
be temporary and would be made for the contract/deputation period as determined by the
BIADA. All the posts indicated in Schedule I are temporary in nature and may be
abolished by the Authority. The Authority may, if required, create any additional posts,
purely on tenrporary/contractual basis. .

1.2.1 All the employees on contract or deputation shall sign contract as applicable.
1.2.2 Normally all the contracts shall be for a period of 12 months. '

1.2.3 The appointment authority shall be the MD or an officer designted by the MD.
1.2.4 A person who has resigned or has been dismissed from the BIADA shall not be
appointed again to any post in BIADA.
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1

1.3 Category of Posts

(1)

(ii)

(iii)

(iv)

vy~

The sanctioned posts under the BIADA as on date are set out in Apnexure
A However, the authority may review the requirement every three years
and seek sanction of the Government for creation of additional posts if
required as per work load or reduce the number of posts if found not
required.

The existing posts are categorised in Categories A, B and C. Recruitment
1o Posts A shall be made by Selection Committed. For B, the MD shall be
competent to select and appoint. For C, no fresh appointments shall be
made and these workers can be obtained from outsourcing to Human
Resource Development Agencies. MD shall be competent 1o decide their
number and compensation package.

All the posts, except Chairman, MD and Secretary, can be filled from
either deputation or contracl.

To address the changing role of BIADA, certain more
professionals/Specialists/Consultants need to be appointed. Such fresh
creation of posts and their package is given at Annexure B to Schedule 1.
In case of persons taken on deputatjon from State/Central Govt. ot from
any organization, the last salary* drawn along with the deputation
allowance, or project allowance as permissible will be payable by the
BIADA.

1.4 Minimum Qualification

Minimum qualification for each post shall be as per Annexure a and b of
these Regulations. Notwithstanding the same, the MD shall be empowered
to lower or enhance the minimum qualifications in exceptional
circumstances with the approval of the Board.

1.5 Termination of Service

(@)

(b)

The services of an employee may be terminated by the MD without
assigning any reason by a notice of one month in writing to the employee
or on payment of one month's pay and allowances in lieu of such notice.

The service of an employee shall stand terminated.-
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(i) M his appomtmcnt is made foi a specithed period on the cxpiry of
such pertod unless the appeiniment is extended lor a further period.

ul

(1) U Tus appoiniment is made against @ Wmporary post, on the abolition ol
the post or on the expiry of the period for which the post is created.
ar

(ii1) I (Hhe fails o resume duty on the expiry of the maximum period of
extraordinary leave granted w him and afier his explanation, if any, in
reply to a show cause notice, which should be given in all such cases, has
been taken into account. '

Or

(iv)  1If serious charges ot misconduct against an employee are established.

1.6 Renewal of Contract & Re employment
«

a) The MD may renew/cancel the contract at end of 12 months. Upon renewal, he
may increase or decrease the remuneration for the next 12 months up to 10%
(Ten percent). Beyond 10%, approval of BIADA Board shall be necessary.

b) MD shall be empowered to terminate the’ contract before the expiry of the term
of the contract.

¢) An employee whose services have been removed from the Authority or who has
resigned shall not be  able to seek a reemployment of any type at any stage
with the Authority.

1.7  Resignation

a)An employee may resign from the service of the BIADA by giving notice of one
month in writing addressed to the appomnting authority or on payment of one
month’s pay and allowance in lieu of such notice.

b)  The appointing authority may, it it deems proper in any special circumslances,
permit an employee to resign from the service of the BIADA by notice of less
than a month.

c)The resignation shall be eftective from the date of its acceptance by the
Appointing Authority.
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1.8 Remuneration

a) Remuneration for the posts under B1ADA shall be as specified in Annexure
A and B to Schedule 1.

b) The appointing authority may grant higher cmoluments/ increments on the
recommendation of the selection commitice for a professionat / technical
post. '

¢) Anemployee shall be entitled to the remuneration of the post to which (s) he
is appointed from the date on which he assumes charge of the post.

d) The emoluments in respect of any month shall be disbursed in the first week
of the next month. An employee restgning from the service of the BIADA
without the prescribed notice shall not unless the controlling authority
directs otherwise be allowed to draw emoluments due but not drawn. The
emoluments so not allowed to be drawn shall not exceed the emoluments
and admissible allowances for one*month. :

1.9 Travelling Alloyvance

(] -

The MD shall be empowered to fix the TA/DA of the officers and Staff of
the BIADA. ‘

1.10 Leave Provisioﬁs

a) Ten days in a year shall be the total leave admissible © employees on contract.
Those on deputation shall be given leave as per Bihar Service Code.

b) Leave cannot be claimed as a matter of right. When exigencies of BIADA’s
service so require, the direction to refuse, postpone, curtail or revoke leave of
any description or to recall to duty any employee on leave is reserved with the
MD. ‘ '

1.11 Absence after Expiry of Leave

4) Unless the authority competent to grant leave extends the leave, an
employee who remains absent after the end of leave is entitled to no leave
salary for the period of such absence.

b) Witful absence from duty after the expiry of approved leave renders an
emplovee liable to discinlinary action.
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1.12  Leave Address

‘An employee proceeding on leave shall intimate the competent authority
his address during leave and shall keep the said authority informed of any change
in leave address.

2. GENERAL CONDITIONS OF SERVICE

2.1 Whole Time Employment

(i) An employee may be required to serve the BIADA at any place and in any post
not lower than the post to which he is substantively appointed or to which he is
reduced as a measure of punishment in accordance with the laid down provisions.

(i) An employee may be required to undergo a training programme within India.

(iii) Employees of BIADA shall not indulge in any part-time profit making or non
profit making activity outside the office hdurs.

2.2 Transfer and Joining Time

. An employee of the BIADA can be transferred to any place within Bihar
or outside by the MD. Joining time of 3 days( within Bihar) and 7 days ( Outside
Bihar) may be granted to an employce on transfer to join a new post al a new
station.

2.3 Working Hours and Holidays

The MD shall be competent 1o decide the working hours of the BIADA.
The BIADA may observe such holidays as are observed by the Secretariat of the
Government in Bihar located at Patna.

2.4 Personnel Records

- The BIADA shall maintain personnel records in such form as may be
prescribed .
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25 Peduction of tax al Svurce

Tax will be deducted as per income tax Regulations and the Authority

shall register itself with the relevant authorities in this regard.

2.6 Conduct

a)Every employee shall at all times maintain absolute integrity and devotiort to

b)

¢)

d)

f)

£)

duly.

Every employee shall abide by and comply with the Regulations and
Regulations of the BIADA and all orders and duemous of his/her superlor
authorities.

Every employee shall extend utmogt courtesy and attention to all persons
with whom he/she has to deal in the course of his duties.

Every employee shall endeavour to promote- the interest of the BIADA and
shall not act in any manner prejudicial to theintergst of BIADA.

No employee , while in service of the BIADA shall take part in any
unlawful activity / of activities of a political or a communal party.

All knowledge and information not within the public domain which may be
acquire during the work , shall be, for all time and for all purpose ,
regarded as strictly conﬁdenual and held in confidence , and shall not be
directly or indirectly disclose to any person whutaoaver, except with the
written permission of BIADA.

No employee shall join or continue to be a member ot an association the
objects and activities of which are prejudicial to the interest of sovereignty
and integrity of India a public order or morality.

h) No employee shall bring or attempt to bring any outside influence to bear

upon any superior authority to further his inlerest in respect of matters
pertaining to the service in the authority.

2.7 Misconduct

Misconduct — Any Ureach of these regulations shall be deemed to
constitute a misconduct . Without prejudice (o the generality of the terms
‘misconduct’.it shall deemed to include the following :- ,
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P

i) Wilful insubordination' or disobedience, whether or not in combination
with others, of any lawiul and reasonable order of his superior, or comnussion m'
any act subversive of discipline or of good behaviour.

it) Participation in an illegal strike or abetting, inciting insiigating or acting in
furtherance thereof.

iii) Wilful slowing down in performance of work, malingering or ube;imcm, Of
instigation thereof or interference with the work of other employees.

iv) *©  Thefl, fraud or dishonesty in connection with the business or property of
the Auhtority.

V) Taking or giving bribes or any illegal gratification.

vi) Absence without leave or over- staying the sanctioned leave without
sufficient ground or proper or satisfactory explanation or absence [rom the
employee’s appointment place of work without permission or sufficient cause.

vii)  Habitual late attendance.

viii) Breach of any law, rules, regulation or orders applicable to the
establishment.

ix)  Collection without the permission of competent authority of any money
except as sanctioned by the law of the land or the rules of the Authority for the

time being in force. ‘ :
X} Engaging in any business or trade within the premises of the
establishment.

xi) Drunkenness riotous, dzsorderly or indecent behaviour, gambling extortion
or commilting nuisance on the plenu;e% of the establishment - -
xii)  Habitual negligence or neglect of work .

2.8  Appeals and Review
2.8.1 Appéllatc Authorities

An appeal shall lie from any original orders made —
(1) By any Officer in the head quarter to the MD.
(i) By the MD to the Chairmaa.

2.8.2 Period for Appeals

No appeals shall be entertained unless it is submitted within a period of 15
days from the date on which the orders appealed against is communicated to the
person concerned. Provided that the appellate authority may entertain the appeal
preferred after the expiry of the said period if it is satisfied that the appellant
had sufficient cause for not submitting the appeal in time, provided it is
preferred within a further period of | month from the date of expiry of period of
limitation.
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2.8.3 Submission of Appeals

a) Ewvery person submitting an sppeal shall do so separately and in his own name.

b) The appeal shall be addressed to the appellate authority, shall contain all
material statements and arguments on which the appellant relies, shall not
contain any disrespectful or improper language and shall be com plete in itsetf.

¢) Every appeal shall be submitted to the Executive Director who shall, unless he
is himsell the appellate authority, ransmit it to the appellate authority.

2.8.4 Consideration of Appeal -
The appellate authority shall consider every appeal in such manner as it
deems fit and pass such order as it deems proper in the circumstances o f the case
'
Provided that no order shall be passed unless the appellant is given a
reasonable opportunity of making any representation which he may wish to
make against such order. : %

2.8.5 Review ‘

The BIADA may, on its own motion or otherwise, review any order made
by an authority and pass such orders as it deems fit in the eircumstances of the

Cdse.

Where an employee who has been dismissed or suspended, is reinstated,

the authority reinstating him shall make an order spect{ying:-
(i) Whether the employee may draw for the period of his absence from duty
any pay and allowances in addition to the pay and allowances admissible

under Regulations.

(i) Whether such period may be treated as on duty for all or any purposcs.

3. MISCELLANEOQUS
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Authentication

All orders and decisions ol the BIADA  shall be authenticated by ihe
signuture ol the MD or by suci other ofilcer as may be specihied by the BIADA in
its behall.

Applicability of the Service Regulations

These Service Regulations shall apply o all the employees of BIADA
who join alter the coming into force of these new Regulations,

These Service Repulations shall also be applicable 0 those employees
who had joined before these Regulations coming into force. For this purpose, they
shall have to enter into a coniract as mentioned in Regulation 1.2.1 of the Service
Regulations. If they choose not 1o sign the contract, they shall have to opt out of
BIADA under a Retrenchiment Scheme to be adopted by the Authority

'
P and Gratuity .
The BIADA shall frame a separate scheme and notify the same.
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Annexure A iu Schedule 1

; Cale Dresiginution New | No. ] Nature | Emoluments pt:u | anhm.muu
| gory | Desi | of { ‘ atonth { |
| gnat | Post i
IS FE— NET | S — ‘
o ! 7 ‘
1 L(.hdll_[llﬂ.lll _ { i R T R . :
— _ | Managing D Di | Dmum_l.mn T I : . !
| A | Executive Direc 104 | Deputation/C ontiact | 50000 T MBAFmanceHRD) 1
l . ' . - . MG S i l withGyenrs ol expenicnie
-.7-"\_ o r‘?bl-ifh““r \B “\ 5_1 - Ul ' DLHGLU | - P L 1‘ e
| A I ExecutiveEngineer (Civil) Tor | Deputation Contract | 23000 B .';leal‘;r‘m with 5 {
- A S . T | vewsexperee
| A l Assistant Engt wneer (C m | 02 ! Dc sutation/Contract | 18000 | B I\.Lh Bl't(.u--hw th 3 |
) 3 L | __ | y=ars experience ‘i
A [ AssttE naineer( Eleot ic) | same | 02 | Dep atation/Contract } 18600 ;ec)wn‘n § |
| A | Developing ut Otficer [ same | 04 U\:pu aon/Con tract | 20000 ! Flli’\ HTL\.hlBL in Wiy i
| L ‘ ‘ Field with nticest 5 years |
! | | ‘ | experience in project
i_ | o SRR s l ‘ B R cment
i A ! Chiel Account Officer | T same | 01 l)_pu..n jon/Contract } 20000 | CANCWA with atlenst 3
I } : ! o | yemsexperience |
| B | Junios L-;u;;um;rulﬂvil‘; Same | 02 Dcpumnom(_m\n«_t‘ \ 12000 “ Diploma in Civil Engg with |
Cooh | | S— | 3w SXpenemte |
tp | Junior Ligine er (Electric) | Same '. 02 - 1 Jeputat lunff_arm..n_i 12600 | Diplo g in Civil
I (A = e, | D YOHIS CRPEIENEE |
| B | Senjor Account Officer [Same {01 | .h,p\ tations iContract »| 12000 | CWA with-atleast |
P S ——— ’ NIRRT S | yearexperience |
“ B | Assistant Development Officer | Same \ De puu’.;uuu(;'.nnruu | 20000 i MBA/BTech/BE inan; !
| | I . i ficld with aticast 2 years i
| ! | Bxe 17 ! De pul.mu.nL\muac: {10000 ’ i3. Com /Diplomu in |
{ l cuti | { To Be Outsourtedt l in any licld 1
_ l vEs u[ ) l 1)_1_11;.1:!ini,£7.m]|m_._ J‘ ‘I : oW in Computer i
! h ] L _l‘J_, | U..gumtmm’k\snuau 5 [ Ll
______ uy Operator ,Bﬁ_ml l)\,LULnU\nV( antract | ]
' fl{mm e Clerk L 04 r[)upllr41.u|11c ootract
Accounts Clerkf Cashier _ A
__! ] ) Be ()utsuuucd I be deudi_d hl Lhc ‘.HJ

e ﬁif.lllu!if( untmcl 1o Bc Ou!suuu.ud 7 l :hgdcudcd bry :im '\MJ
U:.Pumluonf(enn act | l‘u Be Outsourced | To be decitded by the the MD |
J_J‘LLHMHUW( ontract | To B.. Ohi>uuu.cd

| Deputa |l.11|n}nf(unlrJJ ) 710 Be Outs sourced _l al |
7‘ g o Be Dnlnum}'u-j To "EF',EJ_"'F.“E‘?E)'.“" MDD

yrafl M W

‘ersonal :\,.l,l.n.l - - [ e

"Naie -
{; li category C posts, the MU is cmpowersd Lo oblam additional manpowser  from private HRD Service
Agencies according W the need and work.
2 The indicated salary is upper Hmit. The MD may decide 8 lower package ia any individual case il he so
decides.
5. Emoluments indicated in Col 6 ae for the employees hied on contract. IT, however, they are on deputation,
they shall be drawing their last pay drawn plus deputation allowance gs adi nissible
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Annexure B to Schedule 1
Additional Posts to be created

Nuture Emeluments per munth

{
" | | |
stpmati | I | {
S L T S T = =
\ ] Cl Adm ‘ 1 | Deputation/Cuonbrat SO00C |
{ Olfieer 1 | |
] { i
| l . : !
Con t=fdeh | Deputanot/Uaptract WO i
1 i
A Consulinnd | [ w/Conteact |
Projed | | |
1 implementalion | | |
Cousultant - 1 Depu onlract 25000
Fluance |
ey - . | =
A I {Contract Ut
i
1
i
| . - i .
1 -
A | . | | pulabion/Cuniract J 23004
I I ]
| | |
i |
. — L = s
A Consubtant - | | Deputation/Contracl i. 5000
Accouils | {
AE(Clvi 2 Deputtion/Contract | P800
= 1 . | | . - v
i3 JE{ Bledtrie) | 2 | Deputation/Canivact 1 2400 ! Ihplom ¢l b
. - : : i [ I
B L (Civil) I ? Deputation/Contret | 12000 1 wa it i i
1 exp
e = = g . 1
j to be creale . - I
Note -
) he salary indicated is upper limit. ‘The MD may decide a lower package m any ndividual case 1t he 50

decides
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Schieduie 2

Technical Regulations of the Bihar Industrial Arca Developmient Authority,

2007

I. Short Yiile and Conumencement:

These Regulations may be called Bihar Industrial Area Development Authority
Technical REGULATIONS 2007. It shall come into force from the date of publication éf the
Government Resolution in the ofticial Gazetie.

2. Application:

These Regulations shall apply to every emplovee of BIADA including those on
deputation and also on contract basis to the extent that they are not in contravention @f the
terms and conditions of their deputation/ contrall to BIADA.

3. Definition: .
In these Regulations, unless context otherwise implies:

3.1 Act means the Bihar Industrial Area Development Act, 1974.

3.2 Appointing Authority in relation 1o any post ander the BIADA means the
authority competent (o make appointments o those posts under these Regulations.

3.3 Bank Means a scheduled nationatized/ commercial bank in which the funds ol
tbe BIADA may be kept in Savings/ fixed deposit account.

3.4 Code means the PWD Code of the Govt of Bihar.

3.5 Consultants on Retainer ship means such Consultants/Consultancy Firms as
the Authority may hire on fec basis.

3.6 Department means he Industries Department ol Bihar

3.7 Employce means any persci serving the BIADA on any post with rggular
¢ emoluments, it includes those on deputation and also ou contraci basts.

3.8 Employee on Deputation means ull emplovee of any other department
fagencies/authority whose services are oblained by the BIADA on deputation.

3.9 Government means Government of Bihar
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3.10 Regutations means Regulations of the BIADA and as modified from tag o
time in accordance with the procedure laid in this regard.

3.11 Schedule of Rates means the rates as approved by the Executive Comumnitiee

4. Schedule of Rates (SOR)

he rates/procedures followed by the State PWD/CPWD/NHATL shall be followed.
Phe BIADA may make or revise its own SOR,
L ]
-0 Bidding System
The Authority shall follow the two bid system - lechnical and Financiak as

menlivned in Regulation 131] of the Bihar Finance {Amendment) Regulations 2003

o. Tenders

The Authority may go for a local or nhtional tender. It may also po i lor
International Competitive Bidding (ICB) depending upon the nature of work.

6.1 Tender Dates

Normally, the Authority shall give 2 weeks time for inviting tenders, It may give a

shorter time of a week or less il the MD is so satished.
1(;.2 Single Tenders
Single tenders may be accepted. Moreover, in case, 2 or more tenderers apglied

initially and after technical scrutiny only one gets qualified then this shall not come upder

single tender categaory.

/ Empanciment of Coantractors

Fhe Authority may cvolve ils own norms for empanelmentenlisting  of
contractors/ construction firms. It may take guidance from the enlisunent norns adopiec
by the RCD It may exempl agencies/contractors empanelled . wath
'RCDICPWDIGol/NHAYGol PSUs and other State Governments and their PSUs from
separate registration requirements provided that after the work is aflotted 10 the said

agency/contractor shall have (o be get vegistered with the Authority.

EETApEE SE———————
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8. Standard Bidding Bocument

The Autbority may mpke its own siandard bidding document or may adgpt any
other dooument in practice with any State Govv/Gaol. |

4]

Y. Nepotintions with biddes

The BIADA shall nggotiate only with L-1. 11 it feels that the rates gquotcdgby L1
are very high then BIADA may offer the lowest bidder ity own rate (below L1) based on
market study. In case, the lowest bidder refuses to core down to BIADA s satisfgction ,
it should go far a re tender. '

The decision, whether to go for a re tender or not, shall rest with the MD.

10, Plais and Machinery
; ) |
 For completion ol ils projects and/or to hely enhauce the capacity sof ils
contractors/ Engineers, the BIADA may purchase/hire plants and machinery .
11 Secarity $.:

-
e

The Authority shall take from uil Cousultants/Congyltancy Fiems/Contract@rs elc
a Bunk Guarantee of an appropriate amount. The Bank Ciuarantee may be from a Branch
outside the State. v

. Cousultauts on Redaiacr ship

,,.,_
| %

The Authority may hire national or international, Conguliants/Consultancy tirms
on & retainer ship basis against an annual/work based fee fgr asgisting itself on pladning ,
design . implementation and such other issue as the Authority may deem € The
Authority mav reauire these Consuliants/Consultaney !‘inn}ﬁm he stationed 1n house.

L

. .

S :
Principal Sefivetdry,’
Deptt. of Indigstries,

Bihar, P#tna
}
Published by the Superintendent GovernmentStationery Stores and Publication
and Printed by the Superintendent Bihar secretariat Press, Patna.
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The Bihar Industrial Area Development Authority Act, 1974

To provide for planned Development of Industrial Areas and Promotion of Industries and
Matters Appurtenant thereto. Be it enacted by the Legislature of the State of Bihar in the
twenty-fifth year of the Republic of India as follows:

CHAPTER 1
1. Short title extent and commencement

(1) This Act may be called the Bihar Industrial Areas Development Authority Act, 1974.
(2) It extends to the whole of the State of Bihar.

2. Definitions
In this Act unless the context otherwise requires-

(a) “amenity” includes roads, water-supply, street lighting drainage, sewerage,
school, housing, hospital, common effluent treatment plant, provision of common
facility centre, solid waste management system’ and recreation facilities and such
other facility as the State Government may by notification in the Official Gazette,
specify to be an amenity for the purposes of this Act;

(b) “building” includes any structure or creation or part of structure or creation which
is intended to be used for residential, industrial, commercial, or other purposes,
whether in actual use or not;

(c) “development” with its grammatical variations means the carrying out of building
engineering or any other operations in, on over or under land or the making of any
material change in any building or land including the provision of accommodation
for carrying on industrial activities with or without accommodation for residential
purposes or other activities and with all proper facilities for public works, recreation,
amenity and other basic requirements for establishment of industries, and include re-
development;

(d) the word “industry” would have the same meaning as has been assigned to it
under Section2, clause (3) of the Bihar State Aid to Industries Act, 1956;

(e) “development area” means any area declared to be a development area under
section 4;

! [nserted by the BIADA (Amendment) Act, 2017




(f) “Industrial area” means an area for which an Authority is constituted under
section 3;

(¢) “Regulation” means a regulation made under this Act by the Authority constituted
under section 3;

(h) “Rule” means a rule made under this Act by the State Government;

(i) “Prescribed” means prescribed in the rules framed by the State Government under
this Act.

Chapter 2
3.Industrial Areas Development Authority - Aims and Object

(1) The State Government may at any time after commencement of this Act constitute
by notification, an Authority for any area or areas for development and promotion of
industry

Explanation I — The State Government may set up one or more Authorities, or one
Authority for one or more areas in the State under this Act such an Authority will be
known as “(name of the area) Industrial Area Development Authority”.

(2) The Authority shall be a body corporate by the name aforesaid having perpetual
succession and a common seal with powers to acquire, hold and dispose of
properties, both movable and immovable, and to contract and do all things necessary
for the purposes of this Act and shall by the said name sue and be sued

(3) (i) Any such Authority shall consist of a Chairman, a Managing Director and five
other Directors who shall be appointed by the State Government and who shall hold
their office on terms and conditions to be prescribed in this behalf, at the pleasure of
the State Government.

(ii) The Chairman of the Authority shall be a Government servant not below the
rank of a Secretary or” Commissioner or any other person who may be nominated
by the Government.

(iii) The State Government may, if it is found to be expedient, appoint the same
person as Chairman and Managing Director of the Authority.

? Inserted by the BIADA (Amendment) Act, 2017.




(4) The Managing Director shall be a whole time officer and the Chief Executive of
the Authority and shall perform, among others, the following duties under, the
general guidance of the Chairman -
(a) He shall receive all the money on behalf of the Authority and issue receipt and
maintain proper account for the same;
(b) He shall draw money from the fund of the Authority for disbursement of
salaries, allowances and meeting the expenses of the Authority;
(c) He shall authenticate any order of the Authority;
(d) He shall perform any order only that may be assigned to him by the Authority
or the State Government from time to time.

(4a) The Authority may, by general or special order in writing delegate to any officer of
the Authority subject to such conditions, if any, as may be specified in the order, such of
its powers and functions under this Act as it may deem necessary.’

4. Declaration of area as Development Area

(1) The State Government may by a notification in the official gazette declare any
area adjacent to on Industrial Area, a “development area” for the purposes of the Act
after taking into consideration any objection that may be raised in the manner
prescribed in the rules; Provided that the no objections need be invited for any area
already declared as controlled area under sub-section (1) of the Section 3 of the Bihar
Restriction of Uses of Land Act, 1948.

(2) after an area has been notified as development area under Sub-section (1) of
section 4 of this Act, no person or company or business house or anybody (including
a department of the State Government) shall undertake or carry out any construction,
modification or demolition of any structure or building within such development are
without the prior approval of the Authority in accordance with the procedure laid
down in the rules prescribed.

(3) Unless otherwise stipulated on the rules, the procedure regarding application for
permission to build, excavate or lay our any means of access and grant and refusal of
such permission shall be according to the provisions of the Bihar Restriction of Uses
of Land Act, 1948 in this behalf.

4A Industrial Area. - (1) The Industrial Area may contain one or more of the following

lands:
(i) All lands acquired by the State Government and transferred to the Authority

under Section 9 of the Act.?

? Inserted by the BIADA (Amendment) Act, 2017.
* Inserted by the BIADA (Amendment) Act, 2017,




(ii) All lands acquired by the Authority on lease, rent, and purchase or acquired
under any form of tenancy under Section 6 (10) and Section 9 of the Act.’
(2) Notwithstanding anything contained in any other law, the Authority shall
notify Development Control Regulation, related byelaws, master plan and such
other matters with respect to industrial planning for such Industrial Area.’

5. Establishment

The Authority shall have its own establishment for which it shall frame regulations with
prior approval of the State Government.

Chapter 3
6.General duties and powers of the Authority

(1) Subject to the provisions of this Act, the Authority shall be responsible for the
planned development of the Industrial Area (including preparation of the Master Plan
of the area) and promotion of industries in the area and other amenities incidental
thereto.

(1a) The Authority shall be the implementation agency for industrial planning of

industrial area as mentioned in Section 4A.”

(2) The Authority shall be responsible for planning, development and maintenance of the
Industrial Area and amenities thereto and allotment of land or factory shed or building
or parts of buildings®, execution of lease, modification” and cancellation of such
allotment of lease, realization of fees rent charges and matters connected thereto.

(a) In case necessary effective steps are not taken within the fixed period to establish
the Industry or all dues, rent, charges of the Authority have not been paid within time
or unregistered product is manufactured or any construction contrary to the approved
plan has been carried out or an activity injurious to industries has been engaged
into': the Authority shall in such condition cancel the allotted plot/shed and also
forfeit the amount deposited in this connection. The Authority shall before cancelling
the allotment allow one month time to the allottee to put up his case. The allottee on
being dissatisfied with the order of the Authority may file an Appeal to the State
Government within one month and the State Government shall, after due
consideration dispose of within two months from the date of receipt of Appeal.11

® Inserted by the BIADA (Amendment) Act, 2017.
® Inserted by the BIADA (Amendment) Act, 2017.
7 Inserted by the BIADA (Amendment) Act, 2017.
® Inserted by the BIADA (Amendment) Act, 2017.
® Inserted by the BIADA (Amendment) Act, 2017.
1 Inserted by the BIADA (Amendment) Act, 2017.
11 Inserted by the BIADA (Amendment) Act, 1991.




(b) The Authority shall, after cancellation of allotment of the Plot/shed take
possession of the said Plot. "
(c) The Authority shall regularly identify unutilized buildable area in each plot with

regard to the building regulations. The Authority shall issue notices to the plot
holders in the Industrial Area calling upon them to furnish details in a prescribed
form. Upon the submission of the report if the Authority is satisfied that the plot
holder has not utilized the maximum buildable area of his plot even after 3 years or
any other period notified by the State Government, from the date of taking over the
possession for the purpose for which the land was allotted, the unutilized portion
shall be cancelled for accommodating another industry. The portion of the plot that
is not being utilized by an allottee/ lessee be demarcated and taken over by the
Authority for accommodating a new allottee/lessee. B

(d) Commencement of business on allotted plot or area: No person shall commence
business until an Occupation Certificate is issued by the Authority after
implementation of Detailed Project Report filed by the allottee, and in accordance
with the Development Control Regulations of the Authority. The Authority shall
permit any deviations in the Detailed Project Report, provided such deviations shall
be intimated and approved by the Authority before any such deviation
implementation has commenced on the plot."*

(3) The State Government may from time to time entrust the Authority with any other
work that is connected with planned development or maintenance of the Industrial Area
and its amenities and matters connected thereto.
(3a) Authority may formulate Allotment Policy, Transfer Policy, Exit Policy,
Cancellation Policy or such other Policy for better management of Industrial Area."
(4) (a) The Managing Director of the Authority shall have the powers of the Collector
under section 2 (1) of the Bihar Public Land Encroachment Act, 1956, for purposes
of removal of encroachment on road, houses, gullies, any land in the development
areas and properties of the Authority.'®
(b) Any person who encroaches upon road, houses, gullies, any land in the

development areas and properties of the Authority or continues to possess or squat

12 Inserted by the BIADA (Amendment) Act, 1991.
B Inserted by the BIADA (Amendment) Act, 2017.
1 Inserted by the BIADA (Amendment) Act, 2017.
15 Inserted by the BIADA (Amendment) Act, 2017.
'8 Inserted by the BIADA (Amendment) Act, 2017.




upon the cancelled plot or a portion of the plot shall be treated as encroacher and the
Authority shall take necessary action in terms of this Act. X

(5) The State Government may, by notification in the Official Gazette, vest the Authority
with powers under any other Act for planning development and maintenance of civic
amenities like housing and schools and vacation of encroachment, etc. that are
exercisable by any local authority or statutory body or State Agency under any law for
the time in force in this regard. '

(6) Where, in the opinion of the Authority, as a consequence of any development having
been executed by the Authority in any development area, the value of any property in that
area which has been benefited by the development has increased, the Authority may, with
the prior approval of the State Government, levy upon the owners of the property or any
person having interest therein a betterment charge in respect of the increase in value of
the property resulting from the execution of the development.

Provided that no betterment charge shall be levied in respect of lands owned by the State
or the Central Government.

(7) Such betterment charge shall be an amount, in respect of any property situated in a
development area, equal to one-third of the amount by which the value of the property on
the completion of the execution of the development scheme, estimated as if the property
were clear of building exceeds the value of the property prior to such execution estimated
in like manner.

(8) The Authority may in addition to the grants, loans advances or subsidies that may be
received from the State Government also borrow from any source, with the prior approval
of the State Government.

(9) The Authority may form an Industrial Area Management Committee for effectively
managing the Industrial area.'®

(10)The Authority shall have powers:-
(a)to acquire and hold such property, both movable and immovable as the
Authority may deem necessary for the performance of any of its activities;"”
(b)to purchase by agreement or take on lease or rent or under any form of
tenancy any property as per prescribed rules, to erect such buildings and to

7 Inserted by the BIADA (Amendment) Act, 2017.
'8 Inserted by the BIADA (Amendment) Act, 2017.
 Inserted by the BIADA (Amendment) Act, 2017.




execute such other works as may be necessary for the purpose of carrying out
its duties and func:tions;20
7. Financial powers

(1) The Authority shall have and maintain its own fund to which shall be credited:-

(a) All moneys received by the Authority from the State Government by way of
grants, loans, advances or otherwise;

(b) All fees, rents charges, levy received by the Authority under this Act;

(c) All moneys received by the Authority from disposal of its movable and
immovable assets;

(d) All moneys received by the Authority by way of loan from financial and other
institutions and debentures floated for the execution of a scheme or schemes of
the Authority duly approved by the State Government.

(2) Unless the State Government otherwise directs, all moneys received by the Authority
shall be credited to its fund which shall be kept with the State Bank of India and any
Bank approved by the State Government or Government Securities.

(3) Such accounts shall be operated upon by such officers of the Authority as may be
authorised by it by regulations made in this behalf.”

(4) The Authority shall have the power to spend such sums as it deems fit for the
purposes authorised under this Act from out of the general fund of the Authority as the
requirement may be.”

(5)Notwithstanding anything contained in sub-section (2) and (3) above, the Authority
may keep on hand such sum as it thinks fit for its day to day transactions, subject to such
limits and conditions as may be pres;cribed.23

8. Budget:-

(1) The Authority shall prepare a budget every year in respect of the financial year next
ensuing, showing the estimated receipts and expenditures of the Authority and shall
forward to the State Government such number of copies thereof as may be expedient for
the purpose of this Act.

(1a) The Authority shall be competent to make variations in the programme of
work in the course of the year, provided that all such variations and re-

 Inserted by the BIADA (Amendment) Act, 2017.
! Inserted by the BIADA (Amendment) Act, 2017.
2 Inserted by the BIADA (Amendment) Act, 2017.
* Inserted by the BIADA (Amendment) Act, 2017.




appropriations out of the sanctioned budget are brought to the notice of the State
Government by a Supplementary Financial Statement.”

(1b) The State Government shall, make available such grants, subventions, loans
and advances to the Authority as it may deem necessary for the performance of the
functions of the Authority under this Act; and all grants, subventions, loans and
advances made shall be on such terms and conditions as the State Government may
prescribe.25

(2) The Authority shall maintain proper accounts and other relevant records and prepare
an annual statement of accounts including a balance sheet.

(3) The Account of the Authority shall be subject to audit annually by the Accountant
General, Bihar, and any expenditure incurred by him in connection with such and it
shall be payable by the Authority to the Accountant General, Bihar. The Accountant
General shall have all the privileges and Authority in connection with audit of the
accounts of the Authority as he is entitled to in connection with audit of the
Government accounts.

(4) The accounts of the Authority as certified by the Accountant General, Bihar or any
other person appointed by him in this behalf together with the audit report shall be
forwarded every year to the State Government along with an annual report.

(5) The Authority shall submit to the State Government an annual report giving a true
and full account of its activities, policies and programmes during the previous
financial year and forward looking statements in the form prescribed in the Rules
within 90 days after the end of each financial year.”

Chapter 4
S.9. Miscellaneous Provisions

(1) The State Government may acquire any land required for the purpose of the
Authority, which shall be deemed to be “public purpose” under the prevailing land
acquisition laws.”’

2 Inserted by the BIADA (Amendment) Act, 2017.
% Inserted by the BIADA (Amendment) Act, 2017.
% Inserted by the BIADA (Amendment) Act, 2017.
# Inserted by the BIADA (Amendment) Act, 2017.




(2) The State Government may by a deed of lease, transfer on terms and conditions as
may be decided by the State Government to the Authority any developed or
undeveloped land vested in the State of Bihar for the purpose of development or use
in accordance with the provisions of the Act.

(3) If any land so placed at the disposal of the Authority under Sub-section (2) is
required at any time by the State Government, the Authority shall restore it to the
State Government.

S.10. Every Director and every officer and employee of the Authority shall be deemed
to be a public servant within the meaning of Section 21 of the Indian Penal Code.

S.11. Any money due to the Authority on account of fees, rent or charges or the
disposal of land, building or other properties, movable and immovable, or by way of rents
and profits, may be recovered by the Authority as areas of land revenue under the Bihar
Public Demands Recovery Act, 1914.

S.12. Punishment for encroachment, use of any land or building

(1) Any person who violates any order of the Authority in respect of removal of any
structure, encroachment, uses any land or building in contravention of any
regulation framed by the Authority in this behalf shall be punishable with fine of
rupees five lakhs or 300% of all costs incurred by the Authority whichever is
higher”3 or simple imprisonment for a term which may extend to six months or both
and in case of a continuing offence with further fine which may extend to Rupees
five thousand per day” after conviction..

(2) All fines realized in connection with prosecution under this Act shall be paid to
the Authority.

(3) No Court below the rank of a Magistrate of the First Class shall try any offence
under this Act.

S.13. Save as aforesaid the provisions of this Act and Rules and Regulations made
there under shall have effect not withstanding anything inconsistent therewith contained
to any other law in force in the State.

S.14. The State Government may, by notification in the Official Gazette, make rules to

carry out the purposes of this Act and in particular provide for -
(a) A removal of encroachments on lands belonging to the Authority;

2 Inserted by the BIADA (Amendment) Act, 2017.
* Inserted by the BIADA (Amendment) Act, 2017.




(b) Removal of unauthorized structures;

(c) Demolition of buildings which may interfere with the planning or which
may have been erected in contravention of the Regulations of the
Authority;

(cl) Purchase of land and/or building, take a property on lease or rent.””

(d) The submission of reports and returns by the Authority to the State

Government on matters relating to the duties, power and responsibilities of
the Authority;

(e) The issue of directions by the State Government laying down broad
principles for the fulfilment of aims and objects of the Act.

S.15. The Authority may, with the prior approval of the State Government, by a
Resolution published in the Official Gazette, make Regulations to carry out the purposes
of this Act.

S.16. No suit, prosecution or other legal proceeding shall lie against any person for any
action which is in good faith done or intended to be done under this Act, or any rule or
regulations made there under.

S.17. When the State Government is satisfied that the purpose for which the Authority
was established under this Act has been substantially achieved so as to render the
continuance of the Authority unnecessary, the Government may by notification in the
Official Gazette, declare that the Authority shall be dissolved with effect from such date
as may be specified in the notification and the Authority shall be deemed to be dissolved
accordingly from the said date and all the properties, funds and dues realisable by the
Authority along with its liabilities shall devolve upon the State Government.

18. Repeal and Savings-

(1) The Bihar Industrial Area Development Authority Ordinance, 1974 (Bihar
Ordinance no. 80. 1974) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken in exercise of any
power conferred by or under the said ordinance shall be deemed to have been taken in
the exercise of the power conferred by or under the Act as if the Act were in force on
the day of which such thing was done or action was taken in the exercise of powers
conferred by or under the Act as if this Act here in force on the day of which such
thing was done or action was taken.

* Inserted by the BIADA (Amendment) Act, 2017.
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{1 W, SO AT WX NG, waar qf¥, vem @ o s uie
qyd Rl & e & agqr §Ue oGS § ey F arfgarR @
<a g o SifuEe g fagk @iw wie agen sfafron (sfay R
e §2), (Y & ol 3L 3 awd § &9 F qaa fgo
53T € |

21l 1—(9) 1§ eaf sty s<= @ ulesww gnd & g5y 7
sifuard g xg fafaw and g fdt ffmw s gesiar g i
IR T U U "o

{1

R
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ax @ Qe oA Yy W Wi ¢ R A9d ard wgd 4 [
It § gL fea ® fag too'ge am?&‘ wfafaa sgafR & dzfta gvm

() wmafuftgn @ afw afvdm & @93 7 aga o7 o o
Falt sfggre @1 qag S | T

(Y wE gfufrqr & gita FH qgue & fGew gga 7o @
Serfaard ¥ weA §f| w0 ME srmrEs A FI !
13 | gargEl@ & fgamm, o afafom w1 @@ wdvy aq) L
e fafrel & gTEe, e q sriq_?r fdy g fafe & walage Oadr
CwETE q@ § g9 qe oft, wwd gid |

£
i

(V| UEY gRAIR wrgE we 0 afegEdar grq, @ A add ©
o) wY wraifie Wt § forg frow A gt Wi e e frterfafa
% fag sRg T aR A o~ -

(%) sufaare & spfw gz gu whesso #@1 gzmn

(=) wwrfugg gTaTMl @ @ AT

(1) Q¥ wawt a1 fraar, Ay @@ 7 oray qvar gy e
sifaar & fafradl w1 gedaq @d@ gq a§ foQ oy
g i :

(w) sifuax® adel, ofedl o guwifeen o dafeg fqw
qx, STfaaTR 2170 ey T Y fRdet o sy @
TGS | I

(v) vsw g@R g ¥ Il @ ord famr srm, frasd g
fuftga # gl €I ST@@ @t QU &7 &
varos ezl wiesfaa gh

™

1y fEER TN gIEIT § 99 qEER §, AIgE e 0 U6 |
sEifad 53 @ wfafuwn & sawa &t gwifaa s« § fag fafras
gq7T 9H 7 |

18| fadt s safad & fawg 9% gra & ad & i ol fae o
a1z, sfugmR @ wwg (afew wEard A swd e, g giuls
qreed gfld e we fedt fgw @ fafrge @ omdm gy a

gar g ar fwd s & fa srafea gY o
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9 | A4 TG GTET O GAEid & ATd 16 AT A & fafra
v e & s Sfawre ;A gé @, 13 {@F & ¥ qu
2 @ g, forad syfugre & TAT AT WATAE & T g, I, gL
qraRTT ¥z § WEEEAT ¢y, qrer &% @ fr stfawre wfegEe
¥ qoffaizee aro § fagfea g1 S, T AT STEFTT IR
ardw & faafea e ST Q1% srfare A gateat, fafa Wi 9e%
FTQ gAY WY qAR 6w afqedt € @G Teg g I AT
g A e

¢ favma qy safa i —(1) FargT MYV &1 fawTd rfaETY
fodfra wsarda, (RuY (fagre qsaa §o e, peuY) xad ara frdfo
fegqr smar €

(r) <% fazew & AL mtﬁ%ﬁmméﬂa@M ar WHRH SR
frd ofea & gt W Spwl W FYE grd ar wE aTE wrar K9
wfufqaw & U un weia ga aferd) © sarq & few @ d Fr g
qaell srat ardl g wiufmw [ faw sqw 9T faw fem Cuy & fear
aur g1 Gar wriand & o <

FORT TG,
@R F v |

adye, tiwwre s, foor, @ o xfye ow b, '
qrert oramnd W qF FETON, e g reortey |
fagre e (WA, § Y —ATERT—R ] q o— R\ §=—TeFoHT 0




broft ot the icyulution ot Bihar Industrisl Ared
bevelopment Authority, Patnu U/u 15 of Bihay Ine-
dustrial Arca Levelopment Authority Act, 1974,

e H ALPTLE R =X

1. | These Regulations may be called the Biher Industrial
Arca Lovelojpment authority Regulatlons,

Z § =+

.'f: !
te | -bofinition s In this Regulations unlesc tho contelt
othervicie reguired,

i

{a) 7The &ct meuns the Bilhor Iniustrial /Ared Dovelop
ment-Autnority Actl.1974 (Act.l16 of 1974),

(b}  kuleo means the Bihar Industricl Arci: bevelopmen
Lutiwrity Rules 1981, . |

{c) owection we<ns o vactlon oi the Act.

() autaszity eans the bllur Louustrial aroe buves=
lopiment authority. R

(@) cChedpiaen medns thoe Chairnoes oi che .

() o bding moens o necsting of the Aucthurity.

(7‘,‘. Hopdocl moans a4 mombo) C:Onstitul:ing Chie sutthoricy

(h) Managing Dircctor meuns Manuging virector of |
the Autnoricty wno w1ll function as Chief Exocus
tive vf the Authority.

Ci APY%PE R « 11

Cotnact oL Busineus of the Aucthority

e The momber of tha Authorlty shall meet for transactios
of its busdness rrom timag to time an. shall megt atleast |
once in every throe Calander months,

4. Wil ehddriaan 0L the authority can cell o meoting
whenever be tiidnks xits A nmeeoting may also pe called on
4 wrdltiton goquest by any member of the authuritys

!
Se Thc meeting cx the Aathority shall ordinatlly be i
heli in the office of the Authority., out the Chair..an may

<

direct thc meeting to be held at any other placcs |

14
G, A notice in writing speclfying the Jdate, time and I
place of the meeting w11l be gepved. on cuch membor &tleast
3 weok beioru tho date of thoe ﬁdgi @ provided thot the |
meceving may ba boela on shortor tice to trunudct buule |
ness 0f an ergoent RAturo. |

i
Te Three merwers cntitled to vote at @ meeting will

constitute the quorum without which no businesas :.uld be
tran.acred ab Gny such mecting,

8, - Jedrnou Neeting feyt e il o such plaze,




L G 5 141 r..l.uu, du Wy Do odu cided Ly the Chdirmun and na
#uanw. wilil be uececsary for an adjourned meeting.

9. ihe chairman, or in his absence, any member elected
by tho member present at the meeting shall preside over the

f cating.

fl0e Lecision in the meeting of the Authority will be as

{i2r as pussivle taken on unan;mit*, but in case of difference
lor vpinlen cmong the members. deedsion shell bo takon on

the wvasis gL rujo;*by of mombers, 1In the ovent of cquallty
of votes, the Chailrman ~ill nave & cavting or -acond votes

11, iidnutes of tne provesdings of all mooting ondll DC row
coraud in bouk to be kept for the purpose anu shall bpu signad
by the Chairman of the meoting, wnich shall later oo put up

b e} o confirﬂa*ion in the subsequent meeting.

12, jThc Authority may invite persons llkely to render

advico to the Authority with regard to business €0 be trans-
actod by icv provided that such specilal invitees or co-outed
mamoecy shuall not have the right to vote at bhe moectdng,.

13. ! Iha autinoricy gy, from time to time, for the pur,Quos |

ok woraying cut dt. gutied and resSponsiolilitics uncer the

Act appoint u Cunvdtteo or Comnittecy conslsting of its

owWn menoar of il cthers or jointly ang refer to them such ]

matters as the .wthority mey desmt £it, Unless specially

suthorised by the authority, tue decisions of the Committce
P11l neve t2 e approved in @ meating of the Authority.

iue 4Nw pO.ors G functions i guch < Committce or comnltteot
awall Lz such o may oo determined by the authority. |

3
]

y Fip A
(Al it = oLl

_Lﬂ;uf s uatics of Chadrmen and Monaadix: Dircctola

1'6¢ Thd chodzin will ve the Heal of . ac Authuclty and

‘ |

! (2) ©he chainwsn uvhall proside over the moetings of
' the autnority and gulde ics deliberationo,

(b)  .4ll do «ll things noceusary fur the fulrilment
} o: the objccts for whibh the Althor.ty 35 COhle .
! . suliuteds ¥

' ‘{c) Tho Chairman shall guide and supervise the ﬁunctﬁoh-

;oo 9] ing of the Authority and in that capacity will j-
issue such instructions to the Managing Director
tiie Chicf Executivae of the authority as are neces-
sary for the implementation of the decisions of
the asuthority.

(u) If the cnler sxocutive Office hds vo Jdo cny work
in vnticiputior. of the formal approvual of the |
~sathority, $he chalxman can dsue orders to thig!
eff\:ct. 2




16, oJubjeoct to tue genaral consrol of the Authority, the
Hanaging Director shul;

(8) Oryanise @nd supervise the officc of the Authoriyy.
neintain discipling and exercive such other powers
with rogard to e-tablishrent| matcers like appointe
aeat, oomotion, disciplinary action, lotve tu
stafs woc. @8 may ne delegated to &by tho

RLIGE T

(L) Recudve  dnu expind, subject to budget prouvision,

moneys vn behal® of the Autiurity and maintain pro=

por Qcocunts, vouchers and reccdpts thoroof.

(¢) Porfornm sach other dutdes 23 w2y L8 spacificd by
Authurity or Chalrmen from tine to time.

CHAPTER o IV

_seurotary
17, ¢ha autnority will appoint & person to 2t 45 wecretary
of Bho Authosity. His functions will include interalia
.
(1) aAtcenuainyg wmeetings ¢f the authority.
(2) Propering wnd keeping ayenda on weotiny -one islautes
OL prisccedingo.

(3) vconmplyiig with the directlons of the Autn.rity und
cisure implenon:zat.cn of the Jecisions and instruct
ivns i the aAutiwrzity, Chairman anc ldaadgling Diroctor

{4) oenuling of notioces to nimbers wnd others,

(5) womplying vith the many obligation uncer the Act
ite 1 intonunce 0L pruger books and regiscers,

(6) +1lling the necessary returng dth tho stite Governe
rtont Sl otier stdotutory Authoritics.

(7) wszeniivlay and controlling tha oifilce uvtild, ficla
staff dnd uvngrse

seclotery will runction under the dircctiovis ol
Lustructivns of tihe Banaying Lircctor issued frua time to time.

e & i, e h

18, All :wueys racoiveal by the autiwrity by way of fced, finou)
Chargas, 4fwnte, lodng ptec. shall be xeerodited Lo tae Anthorid
Ay ts Bune ot <kl oeniecn Ature dncurpad BY o0 seaCie s A0y -..'1..J.li

-

Poc piu vhit 0 Lo Sedo Sl

19, The lwendging odrector wlll operate the rund oi authurity
cnd no moiney Snoll oo pulu trom the funus of the Authority
xzept on an order to puy signed by the Manuging Directors

Provided th2at tho Managing Director may deleyate this
powdr to uny octher officer cf the Authority who mdy exerclce
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this .pover under the general guidence and supervisioa of
the Monaging bircctor and subject to such tinancial limits
and restrictions whldhy may be laid down by the Haneying
Dirccgore

20. Tho aAuthority shall keep proper books of accounts with
respect to 3

(a) All sums of money receilved and expended by the
Authority and the matters Ln respect of wnich the
receipt and expenditure take place

(b) ALl sales of goods by the authordey and

(¢) ALl ussets and liabilities of the Authority.

21. The books of account shall be open to inspection by any
mesber of the Autnority during office hourse

27 ‘Thu Managing vircctor shall within six months of the
~1-50 of each £inancial year lay before the Authority auditoed
tutements of accounts for the financial year of Lhe Authority
and euwditod balonce shoat made as of at the end oi the fin-

Wiclal yoax. .

23, Gtvory balance sheet and every annual stutcmont of accountao
siill be siyned by the Managing Director <nd Chief Accounts
Officer,

24, The auwdited Balance Sheet and the annual statcment of
zccount shall be approved by tho Aauthority and after approval.,
- copy of thc Balance sheet and the unnual stutament account
shall be sent to the otate Govt, togather vitn o report of
the authority with res.ect to the affalrs of tuc Authority.

o CHAPTER = VI

i 1T
25, Every Balancc cheet and Annual statement of Account
snall be auditwl by one or mere auditors to be tpointed by
the Manoging Diractor.
G, | Tha obaitor snall moxe hc;urt?tu the authority on
tip laccounts examined by than wnd on jevery Balance sheet
~rd . annual: statement of account and on avery other document
vinexed to the Dalance sheut or annual stotemoent of account,
Jidch are laid before the suathority and the Report shall
re vhethr s, In hin opinion and the best 3£ his information
weoubddtn, o the expla.ations given to him thesaid account:
Jw tho infozmctdion rogquired by this act in tho mdnner &0
udred and give « true and falr view 1=

i) iy tiie Cuse oL Dulance shoet, of the steve of the
authority's afigjr as at the end oFf its financial

§ = S|
coar and

ii) i tho case of the annual steremont L AgeLunt
:or les financial yeolur,

- 1 .
27. The aucitor s Report shuall alsoc stdte s
(¢, . hotoer he hds optained «@ll the lnfunnitions wni
explonations which to the vest o9& his knsuledgo
and behalf ueore necessary for the pur ose of nds
wiodite iy,

1
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K

() Jaethar. 1. opindoun, proper bou
i required by lay have been Kept by
_3 J ?{:x—us- Fenjiised-by - Iiw-hiave-heentept-by—LH6

i T RuEe 50 far as appears from exandnetion of
]

ks of acwount oo
tho authwority 3¢

Q0

| those books and progor returns adeguate Lor the pure
_ ' L0595 0f nis audit have been racelved {rom branche3d
| not visited by him,
(c) whether the authority's Balance shect whd znnual

ok Lcomealus ccooount dealt with by the Report are in

agrecement with the books of Account ond returiiss

LISHIMELT i

5. olbject to the appropriate provisiohs Ln the budget and

such prior approvel of the state Government ag requaired
croate or abolish ond make

necdosary for the

L

LSC
nder the rules the Authority may
Cimtment to such posts winich it consiiders

ropcr perfermance ur its wvLtles and functions,

e Aacthwrity oo tiwe Maneging virecwor <o the cu.ec may be
visciplineoy control uver ito euployres grovided that

1
b

A

LIRS S5 W

i1y code of employocd Vi Bg

{as practicable by thnu @

services huve becn oplainoa inlien
otate Covernment or the Cuntydl Go=
submitted to € obate Coveraments

1oT0)
T

ugpdtetlion 1ol

L CIC wiwc =~

-

i
N e

_oAVIL WORKS
In curzry-ng out any Eng neering or other works in the
stions, the Authority will oe gulded aus far
rovisions contained in tie Pelele
Ggvernment until such timc ag speci

the Authority itself.

discharge of its o
code

oL upplicable to the Jrdte

fic guide lincs are framsd by

CHAVIER w IXA

CONLTIVUTIUN P UTANDLING COMMITTEL

31« The authority muy with the approval of ¢ ¢
censtltute @ standing comnlttoe of not more than 21 p
cum_osed of one oI nore aNdors of the Authority, Off
oL the otdie Govt.reprosentatives of the wmploycela =
othor perseons aw may help in fulfilling the tassis enl

ER TR

to the stending Commitoecs.

Lo
32. The funcclons ol ths Htanging committec will bo the
followings 1- p
L6 IR
(¢) v dzuw uy, ioepg ror develoginent ol Invuctries and
ith major Industrices for

e pstawnlish contacts w
tapaiie out orders to ancillaxy unils.

() o fupe-le 1ist oz Lnuustries vhich vould be CNCOUL =
i vrdux privrity to be developed in the
-

Crlids «wWXCule

oL

() Tw cunsider che crooloumne rolated to the curcntial rae
laticnsnip betveen the parcent and ancillarics indug=-
trics viu. termsof sub.constraction methou of pricing.
mgae of ayment, guality control, commnen facllicles
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Ho UHoSo-01-30/2017-37 oofl— f8R faum dsa gRT JumuiRa &1 freforRad
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2 fIgR TToTe (STYRT), 4 S 2018

[feer stfuftam-07, 2018]
faer dtenfe a3 faerm uftrer (Wenes) siftrfam, 2017

g — fER enfe oF faery wfter «iffaH, 1974 (R ifSf==w 16, 1974) &1
HRH A @ fory rfafrm |
AR MRS & reWsd a9y # fIgR vg fue dea gm1 f=faRea w9 # w8
rfSfafia gr—
1. <fra 9m, foarR iR uRd | — (1) I8 sfafrm R sienfe o e wiffer
(FeTer) M, 2017 HET ST ADBT |
(2) zH@T AR gl f9gR I BRI |
(3) I8 R & YN | U BRI |
2. fSErR 9w 16, 1974 & aRI—2 ¥ GUE |- I JIRAFIH, 1974 P gRT—2 B IUIRT
(@) ¥ UgFT T IRUATA” P qIE UK GIA dfe: W IUAR Wi, WA GAHT ds, S BT
g§ee dF”, JfdRRTfd fhy S |
3. f9grR g 16, 1974 & aRT—3 H FARMA - (1) I AH, 1974 B IR-3 DI I
gRT (3) & WS (ii) # Ugad e "I’ & g4 ek “Afed ferar” ofa: wifid fHy Sme |
@) Iad ARTH, 1974 B IRI—3 B IUURT (4) & g frHAfeRad 78 STERT (4%h)
STST SIgafT—
“(4%p) yieR, foiRed w9 # AT a1 faeIy *eel gRT WideR & 6l ueiffer) & 34
Tl & 31EfiE Jed 8¢ AT BIE B, o ey d fffdw @ 9, 59 afafem ©
I Ul wIfdal vd gl ®I, f™1 sawad |H SR, TN B Fa |
4. RER AATH 16,1974 B IRT—4 # 93 ORI—4F BT JTRAUT |- I AAH, 1974 B
R4 ® 95 =faRad 98 &R 4% 3fd: fd & S
"4, et &=F—(1) el &3 § Sfaug Th a1 b 9 (e frefalad 9@
sfafdse givfi—

(i) g RBR gRT AT AT 39 AT BT aR1—9 & 1T WP R &1 faRkd
T
(i) TIreR gRT @flel, o iR % 3ferdr TfAf M & gR1—6(10) 3R gR—9 &
e felt Iy & wa # aifdfa a1,
(2) forddt o= fafy 9 iafdse foelt a1d & 817 gy 1, wfeR U9 <ieffe &3 & forw sienfire
A &5 ¥ Heafd fawr framvr fafw, w6fa Sufafd, arer @m don i & gp fava st
B FDIT |
5. f9gR IfAfFR=M 16,1974 @1 gRT—6 H HARMA |— (1) S IMMAFTIH, 1974 BT gRT—6 DI T GRT
(1) & arg fr=faRad 78 ST uRT (1%) SIST SIURf:—
“(1P) IR aRIT—4% JNfaRad 3ienfie s & Nenfiie M @ fore fharags vl
BT |
@) Iqd AMAFTIH, 1974 B IWIRT (2) H UIad oeq “f” & 915 Tea “AAAT BRG]
B IS IT WAl AAAT 9aHAl & RN qAT M e’ “eiiel (e & 91 o
“IUTaReT” 3fd: i fhy e |
3) IFT AT, 1974 BT TRT—6 DI IT GRT 2) B TS () § U UK A" B
98 TR AT WP R & FHI IHIY, o, THRI ST I G699 el {6y 1Y
Bl 31eaT SrgHIfed AT & fawg o Wi srifad fear T 8 srerar e
% oIy WaRATd fhardera | @ 81, fawenfid fey Sie |
(4) Sad AT, 1974 B IRI—6 BT SU ORI 2(W@) & 91 AHfRId 78 ST oRT
() Td (a) e fdqvenfud &I Smedi—

2°()  WieR, Yaq fafrml @ ey § ydd @ie § SUANT 9 AV Y Had A ang &
P! ggaE Fafid ©7 F S| RER Sienfie &3 # wiie arRae! @1, faftq urey #
@R Ao g o R S| uieed 9 R, Aft ufeR @1 I8 |WHEE 8 Sy
fF wife 9IRS U wife & AfHad Ha= AT 7 &5 BT SUANT, el Ry
% forg «f rfafed off 9 WA & folw Fear o o @ [ & 3(H) 9y srerar
MY ARPR GRT AR Bl o=y 3@l & q1g W 781 fhar € a1 SWIRT 9 AN 1Y
AT BI, fHAT ST &I S <7 @ forw 8 ax fear S| wife &1 a8 Wt e




fagR TToTe (SMTYRYT), 4 S 2018 3

SUINT 36T /UceR gRT Fal fdar 1 <&1 &1, fafea fear s ik wifder grr
ol Y a1mact /UeeaRy @I o & foly STfeR]fed &- forar Sy |

JTEfed wife AT &F R PRIAR BT AIRA —dls Al Afdd, S9dd TRHR gRI, @i &
Peoll & Y ATl gRT Rgel by 1Y favga Uiolae fdded & AJAR 3R UIeR
% faer e IffEl & o gaR fharaad & 915 Us 1T garor uF 9 ot @R
fear 9, PRER M9 81 & | TfeR fawgd doiee ufddes # el fa=es @
e < Ferd b gar e, wiie wR &t fager fharaa oy g8 & T,
TR 1 Jad fhar T 81 siiR srgaifed faar war 11"

(5) Saa IRAFTH @ gIRI—6 @ IUWIRT (3) & d1¢ HfIRad 78 SUURT (3%) AdRenfid

BT ST

"(3%)

©)
“(@)(®)

(“)(=)

UIHR 3fded =fd, SfaRorifa, e =ifd, Ygad<or i s1ear sieifie &3 & s
gdgd & forg WA &1 o=y fa #1 ferfor s

Sad MfAFTTH, 1974 B gRI—6 BT U URT (4) H1 fr=ferRaa & wfovenfoa faran
STRATT—
TEPR & Udg Feerd & [98R de g AfdmAv s, 1956 &1 aRI—2 &l
SURT (1) & Sl WIGR & F<sdi, &xi, Tferdl, A &a vd dufral wR arfamsor
gCM & ST A WHIET &) wfdd 8|
Pz W aafdd, S TReR & A, =X, Tfer, faer &3 a1 Julkl W eifasmHor dxar

Bl T & e 3qdT Wiie & YN R dheoll ORI Y&l & IT 9SdT 8, SfIhATHN AT
ST 3R WEPR 9 ARRE & el & JaR 3Mawd HRarg S |

(7)aa AT, 1974 B aRT—6 B IU GRT (8) & TG AfeIRad ST IRT (9) TG (10) ST

SITgfT—

“(9) UTreR 3MEnfie &9 o g9l ®9 9 YEfdd o) @ forv eienfiie & yde afify &

TS B THT |

(10) UTfererR &1 f=feRaa wfeaat grefi—
(@) WIMAR AT SHH H, 41 O July O ot ool fparpamai § | fr

& ¥ TS & folu sawad |, J1foid ud e1Rd &e;

(@)  fafta el & SR B Y SRR GR1 Y A AT oliol, S 3ferar Afgha

% 5 UeT & A oF, U9 YA @Rl SY el W o e frfad A
ST U HiA] AT Bl BT fHAIT B B gAY ATIeIS A,

6. f[9ER IfRfaw 16, 1974 @ gRI—7 H FEH |- Iaq IAFTH, 1974 BT IRT—7 BT IUIRT (2)
% 91 ffeRad SueRT (3), (4) U9 (5) SHHe: SIrST SITgft—

“B) VN ORI BT AT UISeR @& U UsISeTRAl g1 fhar SR St g| A

(4)

(5)

$9d §RT 9917 T Al gIRT uifdresa foam S |

TS, ATAIHATAR UG R B T [ § Td T a1 wfad srfT |

STYFd SUURT (2) Vg (3) # ofafde f&l 919 & 81 gy oI, WfeR WA &,
51 e o ufafes & ford doyaeR Sfua wwe, o fafgd <dmet ik w=f @
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[ Bihar Act 7,2018]
The Bihar Industrial Area Development Authority (Amendment) Act, 2017
AN
ACT

Preamble:- To amend the Bihar Industrial Area Development Authority Act 1974 (Bihar
Act 16, 1974)

Be it enacted by the Legislature of the State of Bihar in sixtyeight year of the Republic of
India as follows:—

1. Short title, extent and commencement.—(1) This Act may be called The Bihar
Industrial Area Development Authority (Amendment) Act, 2017.

(2) It shall extend to whole State of Bihar.
(3) It shall come in to force with immediate effect.

2. Amendment in section 2 of the Bihar Act 16, 1974. —After the words “Hospital” used in
sub section (a) of section (2) of the said Act, 1974 the words “common effluent treatment plant,
provision of common facility centre, solid waste management system” shall be inserted.

3. Amendment in Section 3 of the Bihar Act 16, 1974. - (1) The words “a Secretary or”
shall be inserted before the word “commissioner” used in sub section (3) (ii) of the said Act, 1974.

) The following sub section (4a) shall be inserted after sub section (4) of section 3 of

the said Act, 1974:-
“(4a)  The Authority may, by general or special order in writing delegate to any
officer of the Authority subject to such ~ conditions, if any, as may be
specified in the order, such of its powers and functions under this Act
as it may deem necessary.”

4. Insertion of new section 4A in the Bihar Act 16, 1974- The following new section 4A
shall be inserted after section 4 of the said Act 16, 1974:

“4A Industrial Area.—(1) The Industrial Area may contain one or more of the
following lands:

(@) All lands acquired by the State Government and transferred to the
Authority under Section 9 of the Act.

(ii) All lands acquired by the Authority on lease, rent, and purchase or
acquired under any form of tenancy under Section 6 (10) and Section 9
of the Act.

(2)  Notwithstanding anything contained in any other law, the Authority shall notify
Development Control Regulation, related byelaws, master plan and such other
matters with respect to industrial planning for such Industrial Area."

5. Amendment in section 6 of the Bihar Act 16,1974.- (1) The following sub section (1a)
shall be added after sub section (1) of section 6 of the said Act, 1974:-

(la)  The Authority shall be the implementation agency for industrial planning of
industrial area as mentioned in Section 4A.

2) After the words “allotment of land” used in sub section (2) of section 6 of the
said Act 16, 1974. The words “or factory shed or building or parts of
buildings” and further after the words ‘“execution of lease” the word
“modification” shall be inserted.

3) After the words “the Industry” used in clause (a) of sub section (2) of section
6 of the said Act, 1974, the words “or all dues, rent, charges of the Authority
have not been paid within time or unregistered product is manufactured or any
construction contrary to the approved plan has been carried out or an activity
injurious to industries has been engaged into” shall be inserted.

4) The following sub section (c) and (d) shall be inserted after sub section 2(b) of
section 6 of the said Act, 1974:- “(c) The Authority shall regularly identify
unutilized buildable area in each plot with regard to the building regulations.
The Authority shall issue notices to the plot holders in the Industrial Area
calling upon them to furnish details in a prescribed form. Upon the submission
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(d)

of the report if the Authority is satisfied that the plot holder has not utilized
the maximum buildable area of his plot even after 3 (three) years or any other
period notified by the State Government, from the date of taking over the
possession for the purpose for which the land was allotted, the unutilized
portion shall be cancelled for accommodating another industry. The portion
of the plot that is not being utilized by an allottee/ lessee be demarcated and
taken over by the Authority for accommodating a new allottee/lessee.
Commencement of business on allotted plot or area: No person shall
commence business until an Occupation Certificate is issued by the Authority
after implementation of Detailed Project Report filed by the allottee, and in
accordance with the Development Control Regulations of the Authority. The
Authority shall permit any deviations in the Detailed Project Report, provided
such deviations shall be intimated and approved by the Authority before any
such deviation implementation has commenced on the plot.”

&) The following sub section (3a) shall be inserted after sub section (3) of Section 6 of
the said Act, 1974:—
“(3a) Authority may formulate Allotment Policy, Transfer Policy, Exit Policy,

Cancellation Policy or such other Policy for better management of Industrial
Area.”

(6) Section 6(4) shall be substituted with the following:—

"(a)

(b)

The Managing Director of the Authority shall have the powers of the
Collector under section 2 (1) of the Bihar Public Land Encroachment Act,
1956, for purposes of removal of encroachment on road, houses, gullies, any
land in the development areas and properties of the Authority.

Any person who encroaches upon road, houses, gullies, any land in the
development areas and properties of the Authority or continues to possess or
squat upon the cancelled plot or a portion of the plot shall be treated as
encroacher and the Authority shall take necessary action in terms of this Act.”

(7 The following subsection (9) and (10) shall be added after sub section (8) of section
6 of the said Act, 1974.—

“(9)  The Authority may form an Industrial Area Management Committee for effectively
managing the Industrial area.

(10)  The Authority shall have powers:—

(a)

(b)

to acquire and hold such property, both movable and immovable as the
Authority may deem necessary for the performance of any of its activities;

to purchase by agreement or take on lease or rent or under any form of
tenancy any property as per prescribed rules, to erect such buildings and to
execute such other works as may be necessary for the purpose of carrying out
its duties and functions;

6. Amendment in section 7 of the Bihar Act 16, 1974.—After sub section (2) of Section 7
of the said Act, 1974, the following sub section (3), (4) and (5) shall be added:-

“(3)
“)

&)

Such accounts shall be operated upon by such officers of the Authority as may
be authorised by it by regulations made in this behalf.

The Authority shall have the power to spend such sums as it deems fit for the
purposes authorised under this Act from out of the general fund of the
Authority as the requirement may be.

Notwithstanding anything contained in sub-section (2) and (3) above, the
Authority may keep on hand such sum as it thinks fit for its day to day
transactions, subject to such limits and conditions as may be prescribed.”

7. Amendment in section 8 of the Bihar Act 16, 1974:-(1) After sub section (1) of section 8
of the said Act, 1974, the following sub section (1a) and (1b) shall be inserted:

“(la)

The Authority shall be competent to make variations in the programme of
work in the course of the year, provided that all such variations and
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(1b)

2
“(5)

re- appropriations out of the sanctioned budget are brought to the notice of the

State Government by a Supplementary Financial Statement.

The State Government shall, make available such grants, subventions,
loans and advances to the Authority as it may deem necessary for the
performance of the functions of the Authority under this Act; and all grants,
subventions, loans and advances made shall be on such terms and conditions
as the State Government may prescribe.”

The following sub section (5) shall be added after sub section (4) of
section 8 of the said Act, 1974:-

The Authority shall submit to the State Government an annual report giving a

true and full account of its activities, policies and programmes during the

previous financial year and forward looking statements in the form prescribed
in the Rules within 90 days after the end of each financial year.”

8. Amendment in section 9 of the Bihar Act 16, 1974.- (1) The words and figures *“ Land
Acquisition Act, 1894” used in sub section (1) of section 9 of the said Act, 1974 shall be substituted
by the words “ the prevailing land acquisition laws.”

9. Amendment in section 12 of the Bihar Act 16, 1974.- The words and figures

“with fine which may extend up to Rs. 10,000/-” used in sub section (1) of section 12 of the

said Act, 1974 shall be substituted by the words “with fine of rupees five lakhs or 300% of all costs

incurred by the Authority whichever is higher” and further the words and figures “Rupees 100/- for
every day” shall be substituted by the words ““ Rupees five thousand per day”.

10. Amendment in section 14 of the Bihar Act 16, 1974.- The following clause (c1) shall be
added after clause (c) of section 14 of the said Act,1974:-"(c1)Purchase of land and/or building, take
a property on lease or rent.”

By order of the Governor of Bihar,
MANOJ KUMAR,
Joint Secretary to the Government.

refters, AfAdTery qsumed,
faogR, 9e1 aRT yaIfera wd gfsal
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